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LEGISLATIVE ASSEMBLY.

Tuesday, 26th February, 1935,

The Ascembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS.. i

WiTHDRAWAL OF CONCESSIONS ENABLING THE VILLAGERS IN RAYALASZEMA TO
MANUFACTURE SAILT.

543. *Mr. M. Ananthasayanam Ayyangar: (a) Have Government with-
drawn the concessions enabling the villagers in Rayalaseema to manu-
facture salt? If so, why?

(b) Have Government received any representations from any ryots of
Uravakondw in the Ananthapur district, asking for the revival of the salt
oconcessions ?

(c) Are Government prepared to. restore, in general, the salt conces-
sions in Rayalaseema, and if not, at least during the famine period ?

The Honourable 8ir Jamee @Grigg: (a) On account of breaches of the
conditions attached to the concession, it was withdrawn in some ocases in
the middle of 1932 and in others in September, 1988, from the following
areas in the region which I understand to be that described by the Hon-
ourable Member as Rayalaseema:

(1) Cuddapah District.

(2) Anantapur District.

(3) Bellary, Seriguppa, Allur, Adoni and Royadrug Taluks of the
Bellary District.

(4) Kurnool, Koilkuntls, Cumbum, Markapur, S8irvel, Nandyal,
Dhone, Pattikonda and Nandikonda Taluks of the Kurnool
District.

(b) No such representations have been received by the Government of
India or reported to them. ’

(c) Applications for the restoration of the concession should be made to
the local officers, who will dispose of them in consultation with the Gov-
ernment of the Province concerned. ' 8 "

Prof. N. G. Ranga: Is the Honourable Member aware of the fact that
some ordinary peasants and also workers in some villages in Anantapur
applied for permission t0: manufacture salt and they have -been :
permission ?

The Honourable Sir James Grigg: I em not sware:of that.
(1427 ) A



1428 LEGISLATIVE ASSEMBLY. |26TH FEB. 1985.

Prof. N. @. Ranga: In view of the fact that Mr. F. W. Stewart, who is
the officer who has refused this permission, is' now in Delhi as & Member
of the Council of State, would the Honourable Member be prepared to make
inquiries from him whether thig is a fact?

The Honourable Sir James Grigg: If I make inquiries I shall make them
from the Local Government, for, as I said, this matter of the restoration

of the concession is to be dealt with by the local officers in consultation
with the Local Government. ' :

Prof. N. G. Ranga: Does an appeal against their decision lie to the
Government of India? -

The Honourable Sir James @rigg: T must have notice of that.

Seth Haji Abdoola Haroon: May I know if the Government revenue is
suffering on account of this concession to manufacture salt?

The Honourable 8ir James Gmt As in most of the cases the conces-
sion was withdrawn in order to protect the reveriue, I do not think theré is
any loss of revenue.

Prof. N. G. Ranga: In view of the famine conditions there and those
people are suffering and Government have seep fit fo esfablish pelief
measures and also famine relief ceritrés, and so on, dogs he not think thaf
there is a real necessity for waiving the usual objections and permit those
people to manufacture salt?

The Honourable Bir James YGHQ%: Local officers have full discretion to
restore the salt concessions, pto'w"ixde._, they are satisfied that the restoration
can take place under conditions where they will not be abused.

Prof. N. G, Ranga: Is there no appeal against their decision to the
Government of India?

Mr. President (The Honourable 8ir Abdur Rshim): The Honourable
Member has already answered that. '

Seth Hajl Abdools Haroon: Some fishermen are getting fish from the
sea and they find some salt lying on the shore of the sea. 'If they dry the
fish in that salt, is that an offence?

The Honourable Sir James Grigg: The Honourable Member had better
put down that question. I em ndt an expert in these revenue matters.

Mr. T. 8. Avinashilingam Ohettiar: Is there any appeal from the deci-
sion of the Local Government to the Government of India, in case they
xefuse the concession ? ‘ ' ‘ o

. M». President (The Honourable Sir Abdur Rahim): The Honourable
Member has already answered it.

Mr. T. B. Avinashilingam Obettiar: We did not hear his reply.
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The Honourable Sir James Grigg: I said that if the Honourable Mem-
ber will put dowr a question, I will give an answer, but I wish to make it
.clear in"advance; that'it is my firm intention to leave the widest pdssible
discretion to the Local (Government and the local officers.

8TATE PRISONERS DETAINED IN THE RAJARMUNDRY CENTRAL JAIL AND IN THE
MApRas JALL.

5563. *Mr. T 8. Avinashilingam Ohettiar: (a) Will Government please
state the names of the Btate Prisoners now detained in the Rajahmundry
Central Jail and in the Madras Jail? ' ' ’

(b) Have Government received any representations from the State
Prisoners in Rajahmundry Central Jail, regarding the following matters:

(i) that for some time past they have not heen allowed facilities
for exercise, diet, etc.; and ‘

(i) that their allowances have heen recenily curtailed and are in-
sufficient? o

(¢) Have Government given them any reply? If so, what?

(d) Ts it a fact that all facilities for exercise and recreation have been
‘withheld from thein?

(e) Is it a fact that State Prisoners are asked to pay for the medical
.treatment undergone by them in Jail, and recently Pratul Chandra
Bhattacharjee was asked to purchase a nasal douche and a bottle of Cod
Liver Oil at his own cost? g “

(f) 1s it a fact that State Prisoners are given family allowances, and
Pratul Chandra Bhattacharjee has not been given family allowance in spite
-of repeated representations? ' '

{g) Is it a fact that Suresh Chandra Das’ eyves were examined as far
back as November, 1984, and glasses have not yet been supplied to him,
though they were presented as urgent? ‘ S

(h) Is it a fact that for the last few months Pratu]l Chandra Banerjee
was complaining to the Madras Government against the vindictive treat-
ment meted out to him by the Superintendent, ngentral Jail, Rajshmundry ?

If so, what are the facts, and what have Government done in that
matter? ' '

. The Honourable Sir Henry Oralk: (a) There are only two Btate Prisoners

‘in the Bsjahmundry Jail, namely, Pratul Chandra Bhattachsrjee and
Suresh Chendra Das. There are no State Prisoners in the Madras Jail:

(b) to (e), (g) and (h). I would refer the Honourable Member to the

‘ ;l:fvse:ﬁ;wen by me :\regterdﬂy to Mr Chat@padhqua ' _ata‘;_red qwtion

() No family allowance has been granted in this case since the State
Prisoner’s detention did not affect the income of the family. '

: . P, [ N R TN R v AR '

PERSONS THROWN OUT oF EMPLOYMENT IN AUDIT AND AocouxTs Oryicgs,

554, *Mr. D. K, Lahiri Ohaudhury: (a) Will Goverpment be pleased
to stdte ths nirmber df*men 'thiit ’Wa'":? thrown out of employment in each
Audit and Accounts Office as & result of general retrenchment on re-
-amalgamation of "&udit and Accounte in the year 1981? .

¥ AT Y S . EREN ¢ ! PR IEE PANE R AR ) ety . [ "
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(b) Will Government please state what amount of gratuity and:leave

as compensation were awarded to these men at the time of their discherge?.

(c) Will Government be pleased to state how many of these' men have
been specifically delegated by the Agent, is competent to pass an order of
in their service, taking into consideration the period spent on leave?

(d) Are Government prepared to accord full benefits of the past service
to such men who have been re-employed in service without any break
either pefore or immediately after the expiry of their leave, if they refund.
gratuity? If not, why not?

(e) Do Government propose to allow such re-employed men who have
no break in service and who are prepared to refund the amounte of

gratuity paid to them, the benefits of the old scales of pay and old leave
rules? If not, why not?

The Honourable Sir James Grigg: The information is being obtained
and will be laid on the table in due course.

Mr. D. K. Lahiri Ohaudhury: How long will it take to get the
information ?

The Honourable Sir James Grigg: I cannot answer that offhand.

POWER TO PASS AN ORDER OF DISCHARGE BY A SENIOR SOALE QFFICER ON:
STATE RAILWAYS.

555. *Bhai Parma Nand: (1) Will Government please state the

extent of the power to pass an order of discharge by a seunior scale cificer
on State Railways?

(2) Will Government please state whether a senior scale officer on State

Railways, can pass an order of discharge irrespective of pay and appointment
held by the subordinate?

(3) Will Government please state whether a senior scale officer on Siate
Railways, serving in a division under the Divisional Superintendont, can
pass independently an order of discharge of a subordinate on a scale of pay
exceeding Rs. 80 per mensem?

(4) Will Government please state the number and the circumstances
under which the emplovees in the Moradabad Division on Fast Indian Rail-

way were discharged during the period 1st November, 1984 and the 81st
January, 1985 as per term of their agreements?

Mr. P. R. Rau: (1) to (8). A senior scale officer, to whom power has
been specifically delegated by the Agent. is competent to pass an order of
discharge on a non-gazetted railway servant.

(4) The number of employees discharged in terms of their agreements is
two. Government are not prepared to state the precise reasons for the
" discharge.

Mr. Lalchand Navalrai: May I Xnow what powers have been delegated
to the senior officers ?

Mr. P. R. Rau: To what railway does the Honourable Member refer 7



QUESTIONS AND ANSWERS, 1431
"Mr. Lalchand Navalrai: The N. W. Railway.
Mr. P. R. Bau: I shall get him the information if he wants it.

Mr. Lalchand Navalrai: May I know if the senior officers can pass
orders directly and independently without consulting the Divisional Officer ?

Mr. P. R. Rau: The rules provide that the Agent can delegate powers
40 the senior officers. Beyond that, I have no information.

.“CoNTROL OF THE GOVERNOR GENERAL IN COUNCIL OVER THE EXPENSES
. . INOURRED BY THE EAST INDIAN RAILWAY. ' - :

566. *Bhai Parma Nand: Is it a fact thal the Governor General in
Council has no control over the expenses incurred by the East Indian
Railway Administration?" '

Mr. P. R. Rau: No.

Power OF THE GOVERNOR GENERAL IN COUNCIL TO REVERSE, MODIFY OB
ANNUL THE ORDEBS PASSED BY THE GAZETTED OFFiOBRS OF THE
EasT INDIAN RAILWAY.

557. *Bhai Parma Nand: Is it a fact that the Governor Generai in
‘Council cannot and never does reverse, modify or annul the order passed
by the gazetted officers of the East Indian Railway Administration under
powers delegated to them?

Mr. P. R. Rau: No.

-

DisMisSAL OR DISOHARGE OF AN EMPLOYEE BY A SENIOR SOALE OB
ADMINISTRATIVE OFFICER ON STATE RATLWAYS.

558. *Bhai Parma Nand: Will Government please state whether g senior
scale or administrative officer on State Railways can at his discretion
dismiss or discharge an employee as per term of agreement?

‘Mr. P. R. Rau: The rules authorise an Agent to delegate powers of
dismissal of all non-gazetted Government servants to san authority not
lower than the Head of a Department or a Divisional Superintendent and
powers of discharge to an officer not lower than an officer of the senior
scale. But in the case of an employé on a scale of puy not exceeding
Rs. 30 per mensem who has rendered less than ten years continuous service
he is authorised to delegate powers to an officer of Assistant grade to
discharge or an officer of the senior scale to dismiss such an employé.

‘Mr. Lalchand Navalral: Is the delegation in all these State Railways
equal or is there any difference in the delegation of these powers to the
senior officers ?

Mr. P. R. Rau: I must ask for notice of that question.
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Dr. Zisuddin Ahmad: In the case of the delegat.ad power, may I ask
whether the Divisional Superintendents, to whom the _power has heenr
delegat.ed aké duthorised to delegate to their subordinates? ‘Ts this dele-
gatlon t.rausterable?

ﬂréﬁﬂu No, 8ir.

St isanluh ks sy : O
br. ilam’l'ﬂn M:-We know that in practice they have transierred
it.

BrerDING. qr Balwway ReEveEwues  oON HIS PRIVATE SHOOTIRG OR
ExcursioNs BY A SENTOER SOALE OB ADMINISTBATIVE OFFIOER oM
StaTE RArLwavs, _

.'.-'-J B3 I TP L R .

o D569, *Bhal Parma Ilnd Wlll Goremmont pleaaa Btst-e whether &

senior male or administrative officer on Btate Railways at his discretion.

oan spend the Railway revenues on his private shootings and excursions?

-

Mr. P. R. Rau: No, Sir.

% AR I GP TR R SN I S TN Lo P I . C .
v i MR ﬁlmnd Ebrahim Haroop. Jaflar: Is the Honourable Member aware
that the - Divisional Bupannt@ndent. at Lucknow spends his time fishing at
Phapund ?

[P

M:. P. B. Rau: No,Slr

Havring or ax  Inspicrion  Carrlage ox  His  Private  SHooTING

ExoursioNs AND TRAVELLING oN PRIVILEGE Pass BY A SBENIOR ScALE.
OR ADMINISTRATIVE OFFICER ON STATE RAILWAYS.

560. *Bhai a?rm Nand: Will Government , please state whether a
senior scale or munatrahu'a officer an State leways can at his discre-
tion haul an inspection carriage on his private shootings, excursions and

travelling on privilege pass, proceeding to or returming from leave, etc.,
either within or outside his jurisdiction?

Mr. P. R. Bau: No. An officer can use an inspection carriage only with
the approval, general or special, of his administrative superor. I may
remind the Honourable Member that it is a very important part of an
officer’s. duty. to tour within the limits of his jurisdiction, as often as pos-
sible, and Government have no reason to believe that there is any abuse
ot the privilege.

TREATING OF PERIOD SPENT BY RalLway EMPLOYEES ON CASUAL LEAVE
A8 oN Dury.

581. *Bhaj Parma Nand: Is it a fact that Goyermment have informed
H}ls House on t.ha 16th February, 1934, in reply to starred quest.lon No. 189,

at the period spent on casual leave is treated as on duty? If so, are
Government prepared to make inquiries and state why average mileage
allowance is not being psid to the running staff in Moradabad Division,
East Indian Railway while on casual leave?
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Mr. P. R. Rau: Yes., It is because casusl leaye is tréatéd a8 on duty
El:g.nt they are not entitled to average milage. While.on duty they are
htitled only to allowances based on the mileage actually performed.

Mt. V. V. Girl: Did the Riilwdy Boatd rebotisider their declsion on this
point ? :

Mr. . ®. Rau: No, Sir; therd seemd 4 be o ressoii to reconsider it.

PaNtAL ok Otrikr Book oF REFERENOE ON MATTERS PERSONNEL To THE
- SuBORDINATE RArLwdy ‘SBtady,

.. 082, *Mt, Mubhammad Azhar Ali: (a) Will Governinent please state whe-
-4hér the sdminiStrations of the various State-managed ilways or the
Keilway Board have .published. in s concise form for the edifi-
-¢ation of the subordinate staff any manual or other book of
reference on matters personal to them? If not, do Government pro-
pose to compile, or have compiled, any such book of reference so that the
staff might readily know what rights, ,p_rivileges concessions, penalties,
punishments and restrictions they are liable to? If not, will Governiment
please state what objection they have to the publication of such a book?

- . (b) Is it a fdct that the Government Gf Indis in the Railway Department
(Bailway Board) notified the classification, control and Appeal Rules for
class I and Il Services of Superior Egtablishment? If so, are these rules
applicable to subordinate services alsof

Mr. P. R. Rau: (a) A Manual consolidating general rules relating to
Railway Establishments is under prepatiition.
(b) The reply to the first part of the question is in the affirmative.
imilar rules for subordinate staff framed under the direction appended to
al_e Railway Services (Classification, Control and Appéal) Rilles will issue
shortly.

CoNCEsSION TICKETS ISSUED TO KMPLOYEES ON THE AUTHORITY OF PRIVILEGE
TiokET ORDERS ON THE EAST INDIAN RAILWAYS.
i

. 563, *Mr, Muhammad Ashar Ali: (a) Do the Eest Indian. Railway
Administration observe the practice of issuing to thair employees conces-
son tickets on the authority of privilege ticket orders? If wo, what is the
extent of the concession conveyed thereby?

(b) Are these privilege tickets issued for all classes of travel?

¢) Do these privilege tickets, irrespective of class, carry the same rights
to the holder as fully paid tickets? If mot, in what respect do the
rights differ?

(d) Is the privilege of travelling by miail trains and 7-Up and 8-Down
Express Trains applicable to the holders of privilege tickets of all classes
ordinarily carried by these trains? If not, do Government propose to

nt the same rights to privilege ticket holders as ordinarily applicable to
bolders of fully paid tickets? If not, will Governmetit please state where
the privilege lies?
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-

Mr. P. R. Rau: (a) Yes. One-third the ordinary fares. = .-

(b) Yes, ‘the class of privilege ticket admissible to an employee is the
same as the class of paws to which he is entitled under the pass rules.

. (c) There are seversl points of difference, the most : imiportant. being
that a privilege ticket:
(i) cannot be exchanged for a ticket of a higher class by payment of
the difference in the fares of the two classes.. - e
(ii) is not transferable.

The use of a privilege ticket is also subject to the condition that the
Railway is not liable for loss of life, injury, delay or loss of or damage to
the property of the holder.

(d) Government have no informatiom as regards ‘the -traiss by -which
holders of privilege tickete are not permitted to travel. The grant of these
privilege tickets is a concession which may be properly subjected to -sach
restrictions as the Administration may oconsider necessary in the public
interest. -

RAILWAYS OWNED, WORKED AND CONTROLLED BY THE GOVERNMENT OF
' INDIA.

. 564. *Mr, Muhammad Ashar Ali: (a) Is it a fact that Burma, Eastern
Bengal, East Indian, Great Indian Peninsula and North Western Railways
are owned, worked, and oontrolled by the Government of India?

(b) Is it a fact that these five Railways in India are termed Btate
Railways?

(c) Is it a faot that the employees on these five Railways are the ser-
vantg of Government?

Mr. P. R. Rau: The reply to all the parts of the question is in the
-affirmative, except that it is perhaps more accurate to term these ‘‘State-
managed Railways’’ in order to distinguish them fromm State-owned, but
{‘ompany-managed Railways.

PosiTioN OoF THE INDIAN RAILWAY CONFERENCE ASSOOCIATION,

565. *Mr. Muhammad Ashar Ali: (a) Is it a fact that the Indian Rai-
way Conference Association is owned, worked and controlled by the Gov-
ernment of India? '

(b) Is it a fact that the employees of the Indian Railway Conference
Association are the servants of the Government of India?

(o) Is it & fact that the Honourable the Commerce Member of the
Government of India holds the charge of and responsibility for the Indian
Railway Conference Association in the same manner as he holds that of the
Railway Department (Railway Board) of the Government of India?

(d) If the replies to parts (a) to (c) be in the negative, will Government
please state:

(i) whether the Indian Railway Conference Association is g private
Icgggern, not controlled and owned by the Government of
ia ;
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(ii) whether the empdoyees of the Indian Railway Conference Asso-
ciation are subject to the Government Servants Conduct Rules,
the State Railways Provident Fund and Gratuity Rules, the
Fundamental Rules and the State Railway Leave Rules; and

(iii) the law under which it is inco;pora?ed?

Mr. P. R. Rau: (a), (b) and (c). No.

(d) (i) The budget of the Association and certain proposals for expendi-
ture are subject to the sanction of the Government of India.

(ii) The Government Servants’ Coﬁdnét Rules do not apply to employees
of the Indian Railway Conference Association. The State Railway Provi-
dent Fund and Gratuity Rules, the Fundamental Rules and the Btate
Railway Leave Rules have been applied to these employees by the Asso-
ciation with the approval of Government.

(iii) The Association is not a registered corporation.

Dr. Ziauddin Ahmad: May I know whether Government give & subsidy
to this Conference ?

Mr. P. R. Rau: Sir, the Conference is supported by subscriptions from
all the railways that are parties to the Conference.

Dr. Zisuddin Ahmad: The funds of these railways are Government
funds, are they not?

Mr. P. R. Rau: The funds of the State-owned 'Railways are Govern-
ment funds,—not the funds of all railways.

Dr. Zisuddin Ahmad: You put the subsidy given to the Conference in
the list of the Demands. Is it a votable item ?

Mr, P, R. Rau: It is a votable item.

Dr. z'iauamg Ahmad: May I know whether the Association have any
other funds besides the Government subsidy and the subscriptions of the
Railways ? /

‘ H‘r P. R. Rau: Yes, subscriptions from such railways as sre parties to
the Conference, but are not owned by the Government of India.

RECRUITMENT OF SUBORDINATE STAFF ON THE EAST INDIAN RarLway.

566. *Mr. Muhammad Aszhar Ali: Is it a fact that the recruitment of
subordinate staff on the East Indian Railway in general, and Moradabad
Division in particular, is not governed by the i%ulee for the recruitment and
training of staff, issued by the Railway Board ag circularized by the Agent
under his No. 548/A.F.-2460, dated Calcutta, the 1st October, 1982 ?

Mr. P. R. Rau: No, Sir.
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ClasstTfip List or SUBORDINATE STAFF OX THE EAsT INDIAN RAILWAY.

567. *Mr. Iuhtmmd Ashar Ali: Is it a fact that in 1984 the East-
Tadian Railway Press, Calcutta, had printed for official ube only a classified
list of subordinate staff of all Departments of the East Indian  Railway
administration on scales of pay rising to Rs. 250 and above? If so, will Gov--
ernment please place a copy of it in the library of this House Iand state :

- {8) the authority under which it is published ;

(b) the number of copies printed ;

(c) the total expense of itg printing;

(d) whether subordinate staff, who ipr.p:wd the bulk. of the hst, are:
supplied with a copy; it not, why not;

(6) whether they are awarb .df the inscouracies in the print; and
if 8o, who is responsible therefor;

(f) what the nota bene: Foth.l.pg in this list is to be taken as
conveying any sanction or authority’ sigrifies; and

(g) what purpose the list is supposed to serve ?.

Mr. P. R. Rau: The reply to the first part of the quéstion is in the
affirmative. A copy of the Dpublication is in the lerary

(a) The list is pubhshad under the authont.y of the A.genf. of f.he Bsxlwsj'

(b), (¢) snd (d). Government have no information, but they do not
consider it esséntidl that subordinate staff should be. idppllea with coffies.

(e) If my Honourable friend has discovered any inaccuracies I sh#lll be
glad if he will bring them to the notice of the Agent.

€3] It signifies exactly what it sayp. The information given in the list
cannot, for example, be an authority for an Accounts Officer to pay a man
Jthe rate of pay shown in the list.

(g) It is considered the list gives useful information about the parhculm
of service of the staff in question.

SENIORITY OF INDIVIDUALS 0N THE EasT INDIAN RalLway.

568. *Mr, Muhamimad Ashar All: Is it & fact that QGovernment
informed this House oun the 19th July, 1934, in reply to starred question
No. 629 asked on the 4th Apnl 1934, that the relative seniority of indi-
wviduals would be decided in their substantive grades" If so, will Gov-
ernment please state:

(8) the date from which this procedure is observed on the East
Indian Railway; ;

(b) the persons, and appointments, who are governed by this rule
on the East Tndian Railway;

(c) the grades from which the officiating Transportation Inspectors
are recruited; |

(d) the names, grade, rate of pay and date of entering in the grade
of officiating Transportation Inspectors from the lst July,
1925 (date of amalgamation) to the 31st January, 1935;
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(e} the nares, grade, rate of pay and the date of entering iii t '
grade of the staff, who are superseded by and the reasons o
supersessions, preferential treatment and accelerated promo-
tions; B -

(f) the names, grade, and rate of pay of, officiating Transportation

’ ,Iji_ﬂqutgfﬂ. who were revarted .to. their sybstantive appoint-
ments and reaeons for such reversions; and

(8) whether the reverted Transportation Inspectors lost their piace
of seniority in their offidiating and substantivé appointihents?

P R RS , ‘ c -
... Mx, P. R, R8u: The reply to the first part of thé question is in the
affirmative. As regards the second part:

(8) If my Honourable friend will read the answér again he woulg
realise that the Agent, East Indian Railway, has given a hypothetic
decision. ‘ ) 4 '

(b) The reply refers definitely to Transportation Inspectors.

(c) The information is contained in the rules for the recruitment and
training of subordinate staff, a copy of which is in the Library of the House.
(), (&), () and (g). Governinent have no . inféfmiation and do not
consider that any useful purpose will be served by collecting it.

Dr. Zisuddin Ahmad: Sir, a copy is hot in the Library of the House.
I tried to find it this morning.

81 L - [ .
Mr. P. R. Rau: Possibly it is such a popular publication that copies
have been taken sway by Honourable Members to study.

Dt. Ziauadin Alimad: Sir, the Librariah told me this morning only that
the Railway Board never sent him a copy for the Library.

Mr. P. R. Rdu: If that is so, I must apologise. I shall send a copy.

RULES REGARDING APPFALS FROM THE SUBORDINATE STAFF ON STATE.
o Rarmways. . '

569. *Mr. Muhammad Azhar Ali: Will Government please state:

(8) whether any rules (other than rules regulating digcharge and
dismissal) bhave heen framed regarding appeals  from the
subordinate staff on State Railways against the orders on:
(i) censure; (ii) withholding increments; (iii) withholding pro-
motion; (iv) reduction to a lower post or to a lower stage in
time scale or to a lower grade; (v) recovery from pay of the:
whole or part of any pecuniary loss caused to Government
‘by negligence or breach of orders or otherwise: (vi) suspension
and (vii) other causes; if so, whether they are prepured to

~ lay a copy of such rules on the table of this House:

(b) whether the appellatle authority is required to record the decision

. in writing on each ground of appeal et seriatim;

(c) if the answers to parts (a) and (b) be in the negative whether
they are prepared to frame rules consistent with those already
in force for superior services on State Railways, if not, why
not?
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Mr. P. R. Rau: (a) and (b). No other rules have been framed by the
Railway Board. ' '

{¢) The question is under consideration.

“OPTION GIVEN TO THE STAFF UNDER THE EAsT INDIAN Ramway CoMPANY

TO ELEOT STATE RAILWAY RULES FOR THE GRANT OF TRAVELLING
ALLOWANOE.

_ 570. *Mr. Muhammad Ashar AM: Is it a fact that Government
informed this House on the 8rd August, 1984, in reply to starred question
No..133 asked on the 16th February, 1934, that the staff under the Fast
Indian Railway Company’s Rules were given the option to elect Btate

Railway Rules for the grant of travelling allowance? If so, will Govern-
ament -please state: '

(a) under what rules the staff is paid travellng allowance when
no option to elect State Railway Rules is given by the staff;

(b) whether Travelling Ticket Inspectors under the Accounts
Department, now Travelling Ticket Examiners under the
Operating Department, are included as a part of the staff under
the East Indian Railway Company's Rule; if so, whether they
alac nsked to give their option; if not," why not;

(c) whether it is a precadent or a rule that whenever a change
is made in the emoluments of the staff, they are asked to
give their option; if so, why the Travelling Ticket Examiners,
who are transferred to new emoluments were not asked in a
similar manner; and '

(d) whether Government now propose to reotify the error; if not,
why not?

Mr. P. R. Rau: The reply to the first part of the question is in the
-affirmative. As regards the second part:

(&) When the option is not exercised, the staff in question continue
under the old Company’s rules, but I must point out that, so far as
compensatory allowances and other allowances which are not mentioned in
the agreements of the staff are concerned, Government are entitled to
alter the old rates as they consider reasonable.

(b) Government are not aware that Travelling Ticket Inspectors in the
Accounts Department, who were employed before the East Indian Rail-
‘way was taken over by the State, were not given this option.

(c) If the Honourable Member refers to the introduction of the revised
scales of pay, the usual rule is that staff are generally given the option to
continue on existing scales subject to limite if necessary. Government have
allowed the old Travelling Ticket Examiners to retain their old rates of
‘Pay.

(d) I am not aware what error my Honourable friend is referring to
‘which remains unrectified. '
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CONNEOTION OF A BRAKESMAN AND A RoaDp Vax CLERK.

671. *Mr. Muhammad Azhar Ali: Is it a fact that Government
informed this House on the 8rd August, 1884, in reply to my starred ques-
tion No. 212, asked on the 19th March, 1984, that a road van clerk, in some
cases, is ‘‘connected with the charge of & moving train”’? If so, will
Government please state the nature of the connection of a brakesman
and s road van olerk?

‘Mr, P. R. Rau: The reply to the first part is in the affirmative. A
brakesman is required to assist the guard generally and to a({:ply brakes
as and when required. A road van clerk assists the guard in dealing with.
packages required to be loaded into and unloaded from road vans.

WITHDRAWAL OF MILEAGE ALLOWANCE FROM THE TRAVELLING TIORKET
ExAMINERS ON THE BuUrMA RaiLways.

572. *Mr. Muhammad Azhar Ali: Is it a fact that Government
informed this House on the 8rd August, 1934, in reply to my starred ques-
tion No. 212, asked on the 19th March, 1984, that the question as to the:
withdrawal of mileage allowance from the Travelling Ticket Examiners is.
now being referred to the Agent of the Burma Railways? If so, will Gov-
ernment please place on the table the correspondence passed between them.
with the final orders; if not, why not?

Mr. P. R. Rau: The reply to the first part of the question is in the "
sffirmative. As regards the second part, the Agent, Burma Reilways, has
been told that Travelling Ticket Examiners should not be paid mileage
allowance in future and that this should be replaced by a daily allowance
or a consolidated monthly allowance. Government regret that they cannot

lace the correspondence on the table of the House as it is of a purely
gepartmental nature not intended for publication.

Mr. Lalchand Navalrai: As similar questions are being considered by
the Agents of the other railways—for instance, the N. W. Railway—with
regard to the allowances being withdrawn, will the Honourable Member
ask the Agent of the North Western Railway to expedite the matter and
to come to & certain conclusion on that point? The Travelling Ticket
Examiners are very anxious to know the result.

Mr. P. R. Rau: 8ir, if my Honourable friend is referring to the memo-
rials received from the Travelling Ticket Examiners of the North Western
Railway I can only say that I shall do what I can to expedite the decision.

Mr. Lalchand Navalrai: Thank you.

Mr. Muhammad Azhar Ali: Is this not connected with the allowances
of the Travelling Ticket Examiner’s and is not that matter of sufficient im-
portance so that they may rightly wish to know the final orders of the
Railway Board? '

Mr. P. R. Rau: As regards the Burma Railways ?

Mr. Muhammad Azhar Ali: Yes.



140 LEGISLATIVE ASSEMBLY. [26TH FEB. 1985.
1L & 3

Mr. P. B. Rap: I have given a reply to the question.

MILEAGE ALLOWANOE OF TRAIN DESPATCH CLERES, RTO., OF THE OLD OUDH
AND TRoHILKUND Rut.wn

573. *Mr. Muhammad Azhar Ali: (a) Ts it a fact that Government
informed fhis House on the 8rd August, 1984, in reply to an unstatred
question No. 218, asked on the 19th March, 1984, thdt Train Despatch
Clerk, or Free Service clerks or clerks who travel in trains, taking and
dehvenng ‘Railway Dak of the old Oudh and Rohilkhand Rallway. are not

paid mtleage allowance? If s0, will Govemmént please (i) lay on the
tablo of this House the pay bills of the 'following TDespatch clerks of
Moradabad Division for the months of Jauuary, February, March, April,
May, June, July, August, September and October 1934:—Messrs. A. R.
Haya, Ibn-i-Huseain, Babu Lal S8harma, Raghubar Dayal and Fiazud:Din;
(ii) state how far the report of the Agent is correct; and (m) what discip-
linary action has been taken against the Agent for suppressmg the true and
correct information, if none, why not?

(b) Ts the Agent’s report being scrutinized before heing communicated
to thls House’ If so, how and who scrutlmzed it; if not, why not? !

(c) Do Government propose to ptoseoute the Agent under section 124
of the Government of India Act; if not, why not?

Mr. P. R. Rau: Government are making enquiries.

GRANT OF EUROPEAN LEAVE RULES TO OFRTAIN STAFF ON THE FAST Imnut
RarLway.

574. *Mr. Muhammad Asxhar Ali: Will Government please state
the circumstances under which certain staff on the Hast Indian Railway
Administration, appointed to service after the 31st December, 1924, ‘are
granted European Leave Rules admissible to the staff engaged by the
late East Indian Railway Company ?

Mr. P. R. Rau: With your permission, Sir, I shall reply to questions
Nos. 574 and 575 together. Government are not aware that the facts are
as stated, but are making enquiries.

GRANT OF EUROPEAN LEAVE RULES TO CERTAIN STAFF ON THE EasT INDuN
RalLway.

1576. *Mr. Muhammad Aszhar Ali: Wil Government please state
the circumstances under which the staff on the East Indian Railway
Administration, re-appointed to service after the 31st December, 1924, are
granted Company’s European Leave Rules?

ACCELERATED PROMOTIONS OF THE STAFF ON THE EAST INDIAN RATLWAY.

576. *Mr. Muhammad Ashar All: Will Government - please state
the circumstances under which certain staff on the East Indmn Ra.xlway
Administration are given accelerated promotions ?

tFor answer to this question, see answer to queation No. &4,
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Mr. P. R. Rau: I am not aware of any genersl rules framed to govern
‘such cases. Each obviously must be considered on its merits.

APPOINTMENTS OB PROMOTIONS OF CERTAIN RAILWAY STAFF MADE BY
SgLECTION.

577. *Mr. Muhammad Ashar Ali: Will Government please state
the circumstancqg, rules or regulation, under which the appointments or
gmm'ot.io'né other than to 'ﬁxag% rtation Tnspectors, Bft&agﬂ” Sdperinten-

.dents, Assistant Running Shed Foremen and Controllers,” are ‘made by
selection ? '

Mr. P. R. Rau: I would invite the Honourable Member’s attention to
rules 57 to 61 of the ‘‘Rules for the recruitment and training of subordinate
staff on Btate-managed Railways’’, a copy of which is in the Library of
the House.

“CrEATION OF BrROTAL (iRApES TN TiMR ScaLk oF Pay ox THE East INDIAN
' ' RamLway.

578. *Mr. Muohammad Ashar Ali: Will Government please atate
the circumstances under which special grades in time spales of pay are
«oreated on the East Indian Railway Administration?

Mr. P. R. Rau: If my Honourable friend will inform me what special
-grade he refers to, I shall endeavour to see if I can give him an answer.

Mr., Muhamwmad Asghar Ali: Should T inform the Honourshle Member
here in the House, or should T send him a private note?

Mr. P. R. Bau: Just as he pleases, Sir.

POWERS OF AN AGENT AND HIS SUBORDINATES IN RESPECT OF DiscCHARGE,

579. *Mr. Muhammad Ashar Ali: Will Government please state
the powers of an Agent, a Deputy Agent, Heads of Departments, Divi-
sional Buperintendents, Superintendents (Semior Scales), Assistant
Buperintendents (Junior B8cales) in respect of discharge, dismissal,
punishments, fine (extent), reduction (extent), demotion (extent),
promotion (extent), and other matters, concerning the personnel or
establishment ?

Mr. P. R. Rau: The extent of the powers delegated by the Governor
General in Council to Railway Administrations, in financial matters, will
be found in the Book of Finmmcial Powers, a copy of which is in the
Library. These allow re-delegation to subordinate officers. Such dele-
gations are made by Agents, as circumstances necessitate, and do not re-
- quire to be communicated to the Railway Board.

Mr. Inhlph}l.nd Navalrai: Are thesc rules made by the Agent,a also in the
Library?" " a

Mr. P. B Rau: No, Sir, they do not require to be communicated to the
Railway Board.
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Pay oF STATION MASTERS AND ASSIRTANT STATION MASTERs.

580. *Mr. Muhammad Azhar Ali: Will Government please state
the rate and scales of pay (old, co-ordinated and revised) of Assistant
Station Masters (Lower Grades), Station Masters (Lower Grades), Assist-
ant Station Masters (Higher Grades) and Station Masters (Higher Grades)?

Mr. P. B, Rau: I have placed in the Library of the House a statement
.showing the revised scales of pay for Btation Masters and Assistant Station
Masters which were introduced on the East Indian Railway in 1084. I
shall see whether similar information about the old scales of pay has been
compiled in & handy form, or is otherwise readily available.

PromMoTIONS OF ASSISTANT STATION MASTER& AND STATION MABEERS.

581. *Mr. Mubhammad Aszhar Ai: Will Government please state
the normal channel of promotions of an Assisfant Station Master (Lower
Grade) and Btation Masters (Lower Grades) to an Assistant Station
Master (Higher Grades) and Station Masters ? .

Mr, P. R. Rau: I would invite the Honourable Member’s attention to
rules 10 and 15 of the ‘““Rules for the recruitment and training of sub-
ordinate staff on State-managed Railways'', a copy of which is in the
Library of the House. -

SyrLaBUS, Books AND INSTRUOTIONS OF REFRESHER (COUBSE.:

582. *Mr. Muhammad Ashar All: Will Government please state
the syllabus, books and instructions of Refresher Courses referred :to in
Rules 14, 19, and 84 of Rules for the recruitment and training of staff?

Mr. P. R. Rau: With your permission, 8ir, I propose to reply to ques-
tions Nos. 582, 588 and 584 together. Government have no information
regarding these details, which have been left to be settled by each railway
administration according to its needs. If, however, there are any published
documents relating to them I shall endeavour to obtain copies and place
them in the Library of the House.

SyLraBus, Boors AND INsTRUCTIONS oF Promorion Courses.

1583. *Mr. Muhammad Azhar Ali: Will Government please state
the syllabus, books and instructions of promotion courses referred to in
Rules 14, 19, 24, 20, and 84 of Rules for the recruitment and training of
subordinate staff?

PrLacES AND THE PERIoD oF ProMoTiON COURSES.

$584. *Mr. Muhammad Azhar Ali: Will Government  please -state
the places and the pericd of promotion courses given to staff referred to
in Rules 14, 19, 24, 29, and 84 of Rules for the recruitment and training
of subordinate staff? '

t+For answer to this question, see answer to guestion No. 542
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PERSONS APPOINTED DIRBOT TO THE HIGHEST GBADE oF GUARDS.

585. *Mr. Muhammad Ashar Ali; Will Gowernment please state
the number of persons appointed direct to the highest grade of guards and
the rensons for such appointments during the period from the 1st January,

1934 to the 81st January, 19357

Mr. P. R. Ran: The information is not readily availahle and its com_p'!l@.
tion will involve an amount of labour and expenditure which in the opinion
of Government is not likely to be justified by results.

RENT-FREE QUARTERS OR HOUSE ALLOWANCE IN LIEU oF FREE QUARTERS FOR
THE NON-GAZETTED STAFF ON STATE RAILWAYS.

586. *Mr. Muhammad Axzhar All: With reference to Note 2 to para-
graph 2 of section I of Chapter II of State Railway Code (Revised) will
Government please state: _

(s) the classes of non-gazetted staff on State Railways who held a
post, which carried the privilege of remt-free quarters, or
house allowance in lieu of ~ free-quarters, prior to the 1st
August, 1088;

(b) the posts and the ciasses of non-gasetted atuff on Btate Lailways
which ecarried the same concession after the 1st August, 1928;

(c) the posts which carried the same c¢onoession prior to the 1st
August, 1928;

(d) whether non-gazetted staff are exempted from the payment of
District Board, municipal or local taxes on houses or build-
ings occupied by them while serving at a station where they
had no personal property except pay and allowances; and

(e) the posts which carried the privilege of rent-free guurtars or
house allowance in lieu of free-quarters after the 1st August,

19282

Mr. P. R. Rau: (a), (b), (¢) and (e). I am afraid my Honourable friend
has been referring to an uncorrected copy of the code in question. The rule
has since been revised and a corrected copy of the code has been placed
in the Library of the House. If my Honourable friend has any further
difficulties after perusing the revised rule I shall endeavour to get the:
information he wants if it is readily available.

(d) T would refer the Honourable Member to paragraph 22 of chapter II
of the code in question.

Dr. Ziauddin Ahmad: I think there is some kind of dissatisfaction among
the staff due to the absence of rules about the free house rent which is
given to the subordinate staff. Will Government consider that these rules
should be framed and made available to all the members of the staff sa
that they may know which class of people are entitled to house rent free ?

Mr. P. B. Rau: The rules are avsilable and they have been published.

'Dr. Slaudéin Ahmad: Are these rules available to the Membors of the

Legislature also ?
B
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Mr. P. R. Rau: A copy of the rules is in the Library of the House.
Dr. Ziauddin Ahmad: Is the Honourable Member sure about it ?
Mr. P. R, Rau: Yes.

Dr. Ziauddin Ahmad: Bir, I would like to take this opportunity of point-
ing out that before a Government Member says that such and such thing
is in the Library of the House, he must assure himself that the thing in
question has been supplied to the Library. Only the other day, the Honour-
able the Commerce Member said that certain figures about January, 1985,
ivere available in the Library, but I am sure they have not yet come to the

ibrary.

NON-GAZETTED STAFF ON STATE RAILWAYS ENTITLED TO CERTAIN
ALLOWANOES.

587. *Mr. Muhammad Azhar All: Will Government please state:

(a) the classes of non-gazetted staff on State Railways who are
entitled to travelling and daily allowances;

(b) the classes of non-gazetted staff on State Railways who draw
the mileage allowance;

(c) the classes of non-gazetted staff on State Railways who are paid
consolidated allowance ?

Mr. P. B. Rau: (a) All railway servants, except those in receipt of mile-
age allowance or consolidated travelling allowance, are entitled to draw
daily allowance, when travelling on duty, subject to the conditions stated
in Supplementary Rule 82 (b).

(b) Generally speaking, mileage allowance is drawn by classes of non-
gazetted staff who are directly connected with the charge of moving trains
such as drivers, firemen, guards, brakesman, ete.

(c) Consolidated travelling allowances on State-managed Railways are
drawn by staff to whom they are specially granted, such as:

(i) Btaff employed on a construction or survey work; and
(ii) certain travelling ticket examining staff.

Hom;s oF EMPLOYMENT OF THE RUNNING STAFF ON STATE RAITLWAYS.

588. *Mr, Muhammad Azhar All: Will Government please state the
houre of employment of the running stafl on Stute Railways?

Mr. P. R. Rau: The information is contained in page 109 of the Memo-
randum placed by the Railway Board before the Royal Commission on
Labour, a copy of which is in the Library.

NON-GAZETTED STAFF ON STATE RAILWAYS TERMED AS RUNNING Srarr.

889. *Mr. Muhammad Azhar Ali: Will Government please state the
classes of non-gazetted steff on State Raiiways termed as Running Staff ?
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Mr. P. R. Rau: I am afraid it is not possible for me, without making
-detailed enquiries, to give an exhaustive list of the classes termed as run-
ming staff. I may explain that generally those who are directly connected
with the charge of moving trains, such as drivers, firemen, guards, brakes-
.men, etc., are so termed.

THE RAILWAY BUDGET—LIST OF DEMANDS—oonold.
!
" Mr. President (The Honourable Sir Abdur Rahim): The House will now
‘resume discussion of the Demsands for Grants for Railways. Honourable
Members who do not belong to any Group will, the Chair believes, move
-certain motions for the reduction of the Grant. The Chair understands
‘that an arrangement has been arrived at among them, and it finds that
Mr. Joshi has a number of motions in his name to discuss labour grievances.
One of them ig No. 2 and the others are under different heads. The Chair
-does not know under which head the Honourable Member wishes to move
‘his motion.

Mr. N. M. Joshi (Nominated Non-Official): Whichever you please, Sir.
Mr. President (The Honourable Sir Abdur Rahim): No. 2.
Mr. N. M. Joshi: All right, Sir.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham.
madan Rural): There are two motions given—one relates to the grievances
of labour and the other to grievances of the railway employees. Which one
does the Honourable Member wish to move?

Mr. N. M. Joshi: Both come to the same thing.

Dr. Ziauddin Ahmad: They are not the same, because all the employees
do not come under the category of ‘‘labour’’,

Mr. N. M. Joshi: That is not my meaning.

3{:. Pre(;lde]x;t (ThedHeonEou;‘?bl%gir Abdur Rahim): There is algo a similar
motion under Demand 6-E, No. 291. Perhaps it will b i
if the Honourable Member moves that. P ® mare convenient

Labour Grievances.
Mr. N, M. Joshi: All right, Sir. I move:

“That the demand under the head ° i penses Traffic
Department’ be further re«f:ced eby“Ra, YOBI..!"“'B Fxpensce—Ex of the T

Mr. President, my object in giving notice of this motion was to

3 . ! N test
against t.he policy of the Government of India in respect of the tre;’:;;enb
of the railway employees, as I feel that the Government of India are follow-
mg] & very wrong po!wy. T!Jey generally give better conditions of work as
well as of life to their superior officers or employees and they go on reduc-
ing the failities offered to their employees in proportion to their salaries or
wages. They make this distinotion, not only as regards their salaries and

B2
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wages, but even as regards other conditions of work. I can understand the
Government of India peying larger salaries to their superior officers, althgugh,,
I feel that the difference between the salaries paid to the superior officers.
and the wages paid to their lowest paid workers is extremely great and
unjustifiable. Still, I do not propose to discuss that question today at all.
I feel that, although the Government of India may make o difference bet-
ween the salaries and wages paid to their superior services and to their sub-
ordinate services and to the services which are known as inferior services,
yet there is absolutely no justification for making any differentiation as
regards other conditions of service, such as, the leave rules applicable to the
different services, the rules as regards the passes, the rules as regards the
provision of provident fund, etc. My feeling is that the men belonging to the
superior services do not need ag much leave as the poorest classes of the
employees. If a man belonging to the superior service has some domestic-
work to be done, he has got either the servants to look after that work, or
hig wife, who generally does not do much work, can look after his business.
Moreover, the men belonging to the superior services do not work as hard
as the lowest class of railway employees do. (Honourable Membesrs from
Official Benches :*‘Question’.) You may question, but you will have to
get your lowest paid employees to agrce to your view, and they do not agree
with your view. '

Then, Sir, take the question of passes. Men belonging to the superior
services are given passes; some of them are given saloons; and the number of
passes is reduced according to the service. The superior services get the
largest number of ppasses and the people, who are at the lowest rung of the
ladder, get no passes at all.

The same is the case with the provident fund. The poorest classes of
railway employees are not entitled to be members of the provident fund
while people getting even Rs. 1,000 and more are entitled to get the benefit
of the provident fund. I de not know why this distinetion should he made,
and if any distinction is to be made, it should be made in this particular
case in favour of the lowest paid employees. A man who gets Rs. 2,000
a month can easily save some money for his old age, but the man who gets
Rs. 10 a month cannot certainly save any money for his old age. Unfor-
tunately our railway authorities provide provident fund and gratuity for
people who get higher salaries and people getting lowest salaries are
pxcluded. I feel that this is a very wrong policy and the House should
enter an emphatic protest against this policy.

The conditions of work of the railwayv services were investigated by the
Royal Commission on Indian Labour and they made their rccommendations.
The recommendations are before the Government of India for the lust four
vears. The Government of India, in the Department of Industries and
Labour, have publigshed three reports on the action taken by the Governmert
of India on the various recommendations of the Royal Commission. This
morning, 8ir, I propose to deal with some of the recommendations of the:
Royal Commission made to improve the conditions of work of the railway
employees. T shall, first of all, deal with the recommendation of the Roval
Commission, namely, that when warkers are required fo undergo a medical
examination. after they are confirmed, they should have the benefit, it
they like, of an independent specialist. Let the railwav medical officer
examine him, if he likes. but it the employee is not. gatisfied with the deei-
sion of the medical officer of the railways, he should have the assistance of
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an independent specialist. The Government of India have not yet acceptod
-and given effect to this recommendation. They say that this recommenda-
tion is under consideration. I would like to know why four years are neces-
‘gaty to come to a decision on a simple matter like this.

Then, Sir, I shall come to another important recommendation made by
the Royal Commission. The Royal Commission has stated as regards racial
.diserimination that steps should be taken in order that this racial discrimina-
tion should be completely wiped out within a fixed limit of time. I would
like the Government of India to tell me what is the fixed limit of time
which they have fixed in order to wipe out completely racial discrimination.
The reply of the Government of India is that, in principle or in theory,
there ig no racia] disctimination. That does not, however, satisfy the rail-
way employees. You may in principle not make any racial discrimination,
but in pradtice you may continue to do so. What the Royal Commissioh,
after knowing the fact that the Government of India do not make an
racial discrimination in principle, but make it in practice, recommen
‘that this practice should be stopped within a certain fixed limit of time. The
Government of India do not do so. What the Government have done is this.
In order to be able to practise racial discrimination, without aceepting the
‘theory or principle of racial discrimination, they have divided certain cate-
gorieg of railway workers into classes. Take the guards. They have divid-
-ed the guards into ‘A’ class, ‘B’ class and ‘‘C’’ class. Certain classes
-of people like the Anglo-Indians are recruited directly to higher grades.
‘Other Indians generally are nof. According to the rules, they are not.
prevented from being appointed, but they are not generally appointed, with
the result that there is in practice racial discrimination, while in theory
the Government of India abjure racial discrimination. Then, the Govern- .
ment of India say that they do not make any racial discrimination as regards
promotions. If you appoint a certain class of people to higher grades and
tell us that afterwards you do not make any discrimination as regards pro-
‘motion, you are not quite honest. Those people who are already appointed
to higher grades have become senior te those who are appointed to the
lower grades, with the result that people who are appointed on the lower
grades, although they may be senior in service to those who are appointed
in tho higher grades, can never rise to some of the higher posts open to that
<lass of people. I would like the Government of India to tell me. .

Dt. Ziawddin Ahmad: Does the Honourable Member advocate that every
person in the railway service should begin from the lowest wrung of the
Tadder and there should be no direct recruitment to higher posts?

Mr. N. M. Joshi: I am suggesting that there should be no racial discrimi-
nation. If certain classes of people alone are appointed on the higher grade,

T object to that.

_ Then, Bir, I will take gnother recommendation of the Royal Commission.
The Royal Commission has recommended that the Government of India
should revise the leave rules. I have already stated that the leave rules
of the Government of India are such that people who are highly paid get
more leave. The Government of India have unfortunately revisec{ tEe leave
rules in such a way that the result is that people who were getting longer
leave are now given shorter leave. People who get the lowest salaries and
wages get the shortest leave. The daily rated workmen and the workmen
‘belonging to the inferior service are not allowed to accumulate the leave
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which they have not used during a particular year. Then, the inferior:
service people as well as the daily rated service people do not get the benefit
of leave on full pay and sick leave for the first three years of their service.
1 should like to know why this distinction should be made. Why people
should not be treated equally in this matter?

Then, the Royal Commission has recommended that people who are con-
sidered to be daily rated should all be made monthly rated after a year's
continuous service. The Government of India have not accepted this
recommendation, and they say it is still under consideration.

Then, there is the question of the provident fund. The railway em-
ployees getting a salary of Rs. 16 and less are not eligible to the provi-
dent fund at all. I have already stated that it is this class of people, people
getting the lowest salaries and wages, who have the need for provident
fund more than people who get higher salaries. Therefore, the Royal Com-
mission recommended that this lowest class of railway employees should
be given the benefit of the provident fund. But the Government of India
have not accepted this recommendation. They say that the recommenda-
tion is rejected.

Then, the Royal Commission made a recommendation as regards the pay-
ment of gratuities. There is at present a restriction, namely, that people
who have not put in 15 years’ service or less service do not get gratuities.
The Royal Commission recommended that this restriction should be remov-
ed. The Government of India have rejected this recommendation. I should
like to know why the Government of India should have rejected this.
recommendation and why the recommendation of the Roya] Commission:
could not be accepted?

Then, Sir, there is the question of the regulation of the hours of work.
The Government of India ratified a Convention passed at the Labour Con-
ference at Washington. They also ratified another Convention passed at
Geneva. The first of these Conventions provided for the limitation of the-
hours of work and the second provided for the weekly rest day. The Gov-
ernment of India took no action, or very little action, on this Convention,
till the year 1980. In 1980, they passed legislation providing for regulating
the hours of work. The Government of India have applied these regulations
only to State Railways. I do not know why Company-managed Railways
should be excluded from these regulations. In the matter of labour legisla-
‘tion, there cannot be a difference made between private concerns and Gov-
ernment concerns, and, so far, all labour legislation was applied to Govern-
ment factories and private factories equally. Here, as regards the hours
of work, the Government of India have applied them to the State-managed
Railways and not to the Company-managed Railways. Perhaps the argument
of the Government of India is that the application of these regulations coste
some money and they plead the general argument of present depression.
Now, Bir, there are some Company-managed Railways, like the Bengal and
North-Western Railway, the Madras and Southern Mabratta Railway, the
South Indian Railway, etc., who have not made very much losses during the
last few years, and, in any case, they have not made losses as large as the
Stgte-mannged Railways; and 1 de not knew why the Company-managed
Railways should be excluded from the benefit of these regulations. I hope,
Bir, the Government of India will apply these regulations to the Company-
managed Railways without any loss of time. Under this legislation of 1080,
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the Government of India have sappointed labour supervisors and labour
inspectors. These labour supervisors and labour inspectors are, in the pre-
sent circumstances, placed under the control of the Railway Board. I feel
that this policy is a very wrong policy. The labour supervisor and the labour
inspectors are appointed to see that the legislation is given effect to. The
breaches of labour legislation are to be punished with fine. May 1 ask
whether a labour supervisor or a labour inspector, who is placed under the
control of the Railway Board, will ever prosecute either a Member of the
Railway Board, who is responsible for the management of the railways, or
even an Agent of a railway who is directly responsible for the management
of the railway? It is wrong to place an officer in such a wrong position.
I feel, Sir, that the labour supervisors and the labour inspectors, who have
to perform some statutory duties, should not be placed under the Railway

Department of the Government of India.

Then, Sir, the Royal Commission has made certain recommendations as
regards those railway employees who are discharged or dismissed. The
Royal Commission recommended that whenever a man is about to be dis-
charged or dismissed, he should be provided with a charge-sheet. The
Commission recommends that his case should be investigated by a superior
officer, and . i, after going through his case, the superior officer decides that
the man should be discharged or dismissed, that superior officer should
personally meet that railway employee, and, during the interview, the rail-
way employee should have the benefit of being accompanied by an officer
of a trade union or by any other railway employes. I want to know why
the Government of India should have taken four years to comsider this
recommendation. This recommendation is not likely to cost anything to

the Government of India.

Then, the Royal Commission made recommendations ag regards appeals
in cases of dismissals and discharges. They provided a similar procedures,
namely, that the worker should be personally heard by a superior officer
and that the worker should be accompanied by a representative of the
union or by any other employee whom he chooses to take with him. The
Royal Commission has made certain recommendations also as regards
railway employees who are punished not so seriously ag by discharge or
dismissal but by a lighter punishment. Those recommendations too have
not been given effect to by the Railway Board.

Then, Sir, the Roya] Commission recommended that the Railway Autho-
rities should follow a more generous policy as regards the recognition of
trade unions. They also said that a stage has been reached in the develop-
ment of some unions where facilities might with advantage be conceded to
these unions. I feel, Sir, that the Government of India is following a very
wrong policy as regards the treatment of the trade unions. At present,
there are numbers of railway unions which are not recognised. There is
no recognised union on the East Indian Railway, on the Great Indian
Peninsula Railway, on the Bombay, Baroda and Central India Railwuy, on
the Burma Railway or on the Bengal and North Western Railway. On
most of these lines, there are already existing registered unions. Unfortu-
nately the Government of India are mot following the recommendation of
the Royal Commission inssmuch as they are not recognising these unions.
Neither is the Railway Board giving any facilities as recommended by the
Royal Commission. Then, there is another matter as regards the policy
of the Government of India in the matter of these unions. - There was a
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timie when thre Government of India insisted that the officers of railway
unions should not be outsiders. I find that now the Government of India
are following o sort of dual policy. On some railways they insisted that
it is only the railwaymen who could approach the railway Agent; but there
are other railways who insist that the railway employees shall not be the
general secretaries of the unions. On the Madras and Southern Mahratta
Railway the Agent hag made a rule that no railway employee shall become
the general secretary. Now, Sir, let the Government of India give serious
oonsideration to this question and come to a right decision. When you
permit your emyployees to have trade unions or an organisation of their own,
it is their business whom they should appoint as their president or secretary.
1t is not the business of the Agent or of the Railway Board. If the railway-
men have confidence in one of themselves, let them appoint one of them-
selves : let them appoint their president or secretary from the ranks of the
railway employees. If the railway employees have confidence in an outsider,
let them be fres to elect whomsoever they please. I would like the Govern-
ment of India to follow the right policy in this matter.

Then, the Royal Commission recommended that the Government of India
should establish a joint standing machinery for the settlement of disputes
between the railway authorities and the railwaymen. They recommended
the establishment of a central board: they recommended that there should
be also a board on each railway and they recommended the appointment
of various committees. The Government of India is still considering this
question—'‘under consideration’’ they say.

The Government of India are trying to establish some welfare commit-
tees on some railways. The Royal Commission recommended that generally
they should not start these welfare committees in rivalry to the trade
unions, but there should be co-operation between the welfare committees
and the trade unions, and, for that purpose, they recommended that even
where these welfare commitbees consist of railway employeps, those mem-
bers of the welfare committees who belong to a railway union should have
a right to be accompanied at the meetings by an officer of the trade union,
The Government of India have not given effect to this recommendation
and they are still considering that recommendation.

Then, there are one or two obher matters to which I should like to refer.
The Royal Commission recommended, that, as far as possible, the practice
or employing contract labour for departmental work should be stopped.
The Government of India have not given effect to this recommendation.
They say they leave this matter to the Agents—if the Agents find that it
is better to get certain work done by certain private firme instead of in
railway workshops, they should be at liberty to do so. The Royal Commis-
sion considered this question and came to the conclusion definitely that
it is much better that the Government of India should do these kinds of
works departmentally instead of by contractors. As a matter of faet, not
only in their workshops they give work to private firms, bus on railway
stations the Government of India have started the practiee of employing
contractors to control their porters. The Government of India control
700,000 railway employees, and they find themselves incapable 6f cortrolling
porters at séme stations. In mo#t of the stations they control theit own
porters but it is only at some stations that they find it difficuls to control



RAILWAY BUDGET—LIST OF DEMANDS, 1451

them and they employ contractors there. I think this practice of employ-
ing contractors for controlling perters is a very wrong one. Once 1 had
-oeeasion to ask many questions about this practice of porters, especially
at Howrah, and I came to the conclusion that the whole practice was not
due to the incapacity of the Railway Board to manage the porters, but the
practice was due to the fact that the Railway Board was anxious to benetit
certain individuals who were the contractors. I consider that this is a very
wrong thing, and the sooner the Government of India put a stop to this

practice, the better.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Membper has only one minute more.

Mr. N. M. Joshi: There are many grievances: they are really numerous,
and I cunnot deal with them all. But, before 1 conclude, I would like
the Government of 1ndia and this House to give very sympathetic consider-
ation to the conditions of life and work of the railway employees. The
grievances, which I have narrated, are real grievances, and unless the Gov-
ernment of India show real sympathy, there will be great discontent among
the railway employees. T suggest to the Government of India that they
should have on the staff some officers who will deal epecially with labour
questions—and, if I may venture to suggest, I would like this officer not to
be drawn from the railway service at all. I would like this officer to be
drawn either.from the Indian Civil S8ervice or the Indian Fducational Service
or some service of that kind: but I would really like the Government of
India to have one officer in the Railway Board—not as a Member of the
Railway Board—I am not suggesting he ghould be paid Rs. 4,000 although
I should think the job was worth it—but I would suggest that this officer
should not belong to the railway service, but to some other service, and
his services should be asked on loan from some other service. I hope the
‘Government of India and this Legislature will show some sympathy with
the railway employees, and will earn the gratitude of these 700,000 emplo-
‘yees. I hope the House will accept my motion. '

Mr, President (The Honourable Sir Abdur Bahim): Cut motion moved:

__ “That the demand under the head ‘Working Expenses—Expenses of the Traffic
Department’ be further reduced by Rs. 100." i

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): 8ir, I rise
12 Noow, 0 support the motion before the House and more or less for-
' similar reasons as have been advanced by the Hopourable the
Mover. _The Honourable the Mover very rightly attacked the Railway
Board in that it has not complied with the recoamendations of the
Royal Commission on Labour. He has referred to many sueh omissions.
T propose to confine my remarks to just one or two.

The Honoutable the Mover has stressed the question of railway unions
and the—I will not say neglect, I would prefer to use a more correct
‘term—apathy displayed by the Railway Board towards this matter. To
my mind, if T were to sum up the attitude of Railway Agents guq the
Railway Board in their attitude towards railway unions, I would say
that it is one of distinct and purposeful dpposition; and I have very
cogenit reasons for making this sfatement. Railway Agents have not
apprecidted the faet that they cannot, from their holy of holies, impede
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the growth of railway unionism or stem the tide of democracy that is-
spreading the world over. Living as they do in their water-tight compart-
ments, they think that they can do any thing they like, having had
blazoned on their office doors: ‘‘Brutus has spoken: let no dog bark’’.
The fact is—Railway Agents, although they have been pointedly and
repeatedly told by the Railway Board that they must encourage the deve-
lopment of railway unions, have turned & deaf ear to it and, instead,
they have in their efforts—I would say assumed efforts to placate their
employees—introduced what is called for want of a better term ‘‘Welfare
Committees’’. I would rather call them ‘‘Farewell Committees’’. These
welfare committees consist mainly of officials one of whom is always the
President and the subordinate members are chosen from those who think
alike with the officials; and I submit that these welfare committees are
‘more or less official committeesx who do not listen to or remedy the
grievances of railway employees The regult is that Railway Agents
have been foisting on their employees committees which are not popular
and which they do not want. The Labour Commission distinctly said
that, in the event of welfare committees being necessary, they should.
work in unison and in co-operation with the railway unions. Railway
Agents have evidently made up their mind that they are not going to do-
this, with the result that there are always conflicts between the Railway
Agents and the railway unions, and these conflicts are accentuated by his
omnipotent power due to the fact that the Railway Board have issued
instructions that it is at the discretion of Railway Agents to refuse or to
recognise labour unions as they wish. Attempts have been made by
various communities to form associations to protect and improve the
position of their own members employed on railways, but which have
not been recognised by the Railway Board. I do believe that commu-
nalism is wrong when introduced in a labour union that represents
employees as & whole, but this does not mesn to imply that Railway
Agents should be given such unbridled discretionary powers to say ‘‘Yes™
or ‘““No’’ without any reasons in regard to the recognition of a railway
union. I would draw the particular attention of the Honourable. the
Railway Member to the attitude of the Railway Administration in Burma.
The railways in Burma, for reasons best known to themselves—some of
them, at one time, reasonable,—have refused to recogmise the National
Railway Union of India and Burma, but it has recognised a union which
is almost of their own creation and growth. The E. I. Ry. has refused
to recognise certain unions for their sins of omissions of many years ago;
the E. I. Ry. Agent even refuses to recognise the right of interview or
discussion on certain matters of great importance with heads of associa-
tions. I have bhad this experience myself. Many railway unions and
communsl associations have had serious differences of opinion with the
Agents of Railways, but the Railway Board, in giving this unlimited and
unquestionable power to the Railway Agents, has certainly not helped
railway employees in securing just representations of their grievances.ar
amelioration of their troubles. The Railway Board must alter its policy
in this matter. Tt should not give to the Railway Agents this power.
As to whether it is right or wrong that outsiders should be accepted as
office bearers and Presidents of these unions, I have my own views,. but
I do believe that if you allow the free admission of outsiders, especially
extreme politicians, to control railway unions, they are likely to tamper
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with the loyalty of employees and use them as their political powers. I
am speaking from experience of many years when some outside political
railway union leaders were instrumental in fomenting trouble and strikes,
and 1 do believe that this is the chief reason why the Railway Board
bas given such autocratic powers to the Railway Agents, und I share
this potential apprehension, but that is beside the point. India and trade
unionism have progressed very rapidly since then, and I do think the tune
has come when Railway Agents should be made to appreciate the value of
railway unions, their utility and that the properly organised unions of their-
railway employees should be recognised.

The next point I desire to refer to is the serious question of indebted-
ness. I believe I am stating a fact when I remark that over 50 per cent
of railway employees, and in some grades nearly 80 per cent, are in debt
today. My remarks refer mainly to subordinates, though officials are cer-
tainly not free from this disability. Sir, the case with which railway em-
ployees, indeed all Government employees, can get money in India today,
and the ease with which moneylenders can legally recover their money at
exorbitant rates of interest from these debtors is a positive scandsi' in
the administration of the country. You have only to visit any railway
station on pay day, when you will see four or five or half a dogen strong
well-belt fellows with big sticks present there, they are the Pathan money-
lenders. I do not know why they take their sticks, but if they do not
geb their dues there. they will he found inside the houses of the railway
employees forcibly demanding payment.

An Honourable Member: They are not non-violent.

Lieut.-Colonel Sir Henry Gidney: Possibly, but they are very sticky.
Well, Sir, these men are really the curse of railway employees. Sir,
what do we find: railway employees, when in need usually get as much
money as they can from their Credit and Loan Societies. When they can.
get no more, they go to the kabuli or bania money-lender who readily
loans them money at exorbitant rates of interest. Suppose such a rail-
way employd is transferred to another station. The money-lender promptly
files a suit for recovery in the local Courts, gets an ex parte decree and
the employés pay is attached to the extent of 50 per cent without any
question or protest being made by the Railway Agent. Sir, this is n
positive scandal, and need I tell the Railway Board that a man who is
steeped in debt cannot possibly be an efficient servant. His family
worries, his liabilities, his lack of home comforts are so great a strain
on his mind that his efficiency is sure to be affected as a whole. A few
years ago, after closely studying this subject, I placed a practical scheme
before the Railway Board for their consideration. The Railway
Board are still wearing their cap of consideration, Sir, I ask,
when are they going to take off these caps and give me an opinion?
I do not know. It wns a very simple scheme. I have repeatedly
reminded them, and every time I was told that it was under consideration
or it would be discussed at the Conference of the Railway Agents, but
I have heard nothing further, except repetitions of assurances of con-
sideration. 8ir, T would ask the Railway Board to give this matter its
careful and immediaste consideration. The Lee Commission made very

definite recommendations in this matter . . . . .
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The Honourable Sir Frank Noyos (Member for Industries and Labour):
My Honourable friend is doubtless referring to the Labour Commission,
not to the Lee Commission,

Lieut.-Oolonel Sir Henry Gidney: Quite right, I am thankful for the
.gorrection. 1 mean the Labour Commission; I am afraid I have been
rather belabouring the Lee Commission. I reslly meant the Labuor
-Commission. Now, the Iabour Commission stated very clearly that this
wag & very serious cvil on all railways in fact in all departments of the
“Government. Sir, I had the pleasure of being an Associate-Member of
that Commission. T had also the pleasure of discussing this problem with
the late Mr. Whitley who was the Chairman of that Commission, atid he
told me he had left with the Government two draft clauses of a Bill
which he suggested should be passed by this Legislature, and that Bill
was to this effect that Government should enact legislation preventing
the attachment of salary of any of their employees. When that solution
was first suggested to me, I looked upon it almost as an abtempt at
-dommereialising dishonesty, but, on a closer analysis, I had good reasons
to agree with it, because, as Mr Whitley said, if you stop the attachment
of pay, you will stop the money-lender from lending money, and so you
will eradicate the root cause of the trouble. The Government of India
have a Bill before this House in which they ask the House to pass legis-
‘lation preventing the attachment of the salary of any of their servants
who is in receipt of Rs. 100 or less. I think it would be much better
if the Railway Board concentrated more attention on this very serious
problem of indebtedness, which is like a canker in the lives of its admi-
nistration, both officinls and subordinates.

Sir, the other question that I should like to advert to is the question
-of provident fund, but my time is short and 1 agree with what my friend,
Mr. Joshi, has said,

There are other points that 1 could enumerate, indeed the grievauces
.and complaints that come to me in my daily pubhc life are so numerous
that 1 could oceupy this House a whole day and longer if I were to
mention them, but these are matters which are better dealt with by per-
sonal representation to the Railway Board. The motion before us refers
mainly to larger end more general matters concerning the interests of
employees. Let me refer to just one or two. The Railway Bouard, in
«onsultation with the various Looal Governments, has decxded to reduce
all salaries. This Legislature also demanded economy in salaries. A
Retrenchment Committee was appointed which drew up certain reduced
rates of snlaries, which are now in operation. I wonder if the Railway
Board has realised what effect this has had especially on the poorest
paid ‘'tmen in the railways. I do not refer to any employé who is in
receipt of more than Rs. 200 a month, I speak of those low, poorly
paid men, who are employed today as engine cleaners on Rs. 10,
and Re. 16 a month, and I particularly refer to members of my oom-
munity, not with a view to introducing any communal distinetion, but
merely to illustrate my point. 8ir, there are members of my comimunity
who are today employed as engine tleaners on Rs. 10, Rs. 12 and Rs. 16
& month, young lads who have no relatives to live ‘with or help them,
and who reilly find life absolutely impossible. Now, Sir, this refers
to subordinates, but when you come to lock at those who receive higher
-aalaries, what is the position? Their position is in every way better
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for they aure not Lit so hurd, they can economise. The Railway Board,
in reducing the salaries of their staff, have in addition, reduced or with-
held meny privileges, e.g., the number of passes, in addition it has.
reduced many allowances and over-time, it bas reduced many other
privileges in vogue before, e.g., it has reduced the educational grant to
children of their employees, free quarters and increased house rent,
income-tax, ete. In addition, it bas introduced new house rent rules.
which have deprived those people who, when they entered Compuny-
managed Railways, were guaranteed such privileges. The recent N. W.
Railway house rent charges are a cruel imposition on its employees who-
for decades have had free quarters. And what makes the cruelty worse
ig that the arrears in house rent are being paid back in large instalments.
which the men are unable to pay. I consider this is mnot only an
injurious and bad policy, but it is certainly a great hardship. My
Honourable friend over there, Mr. Rau, is shaking his head. I suppase-
1 shall have to expluin mysgelf more clearly to him, but ] can assure
my fricnd in all sincepity that while 1 agree that economy should be-
effected, I ask, why, in your lust for economy, have you deprived your-
gerveuts of many of the privileges that they enjoyed before, privileges.
which they are entitled to as members of the old Company-managed and.
even State Railways?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member has only one minute more.

Lient.-Qolonel Bir Henry Gidney: Thank you, Sir. There is one other
matter. The Railway Board have had many cases before them, many
cases whose actual age certificates are in confliot with the age of
superasnnuation, i.e., 55 years. HBvidence beyond doubt, evidemce that
Bo one can deny, has been produced before the Agents by saggrieved.
emplovees to show thst their ages are not what have besn put down
in their service sheets and railway records, and yet Railway Agents, with.
their autocratic power, refuse to allow any correstion of dates of birth and
refuse to allow an extension of scrvice, even when the age entered in the
railway records has been proved {o be increased. ’f’hey do not care-
tuppence for baptismal certificates or the registration of birth certificates.
Sir, it all boils down to this. When one realises the big catalogue of
grievances we have heard today, when the Railway Beard is daily faced
with 30 to 40 questions regarding railway grievances, surely it must be
obvious to them that some at least of these are genuine, and that Members,
of this House ure sincere when they present what are, in their opinion,
genuine and serious grievances of their cpnstituente—the humble railway
employees. The Railway BRoard must sppreciate the fact that the time
has come when it must establish a complaints or grievances committee
in every rajlway, or establish 4 department in the Railway Board exclu-
sively for such work. Grant that, encourage the establishment of railway
unions on your railways, and beliove me, as one who has closely studied’
the work of railways, you will have & return to your benefit—a hundred-
fold. Moreover, the time of this House will be spared the wastage of
about half an hour every dey in asking the Railway Board questions
regarding railway grievapees. I speak with gr’at feeling, I speak with
greater conviction, and I speek with indisputable evidence, when T ask
the Railway Board immedistely te rise to the oceasion and to grant its:
railway employers, over 700,000 on whom in & large measure the whole
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of India’s trade and commercial development and tranquility depend—a
greater sense of security of service, greater facilities for presenting their
grievances,—and receiving justice—freer access to their officials, that Rail-
way Agents should show greater svmpathy to the humblest employee with
a humap touch in it, rather than encourage with aloofness the autocracy
under which they are administered today. 1t is all very well to say that
.discipline must be observed on railways, but, Sir, discipline can be carried
'to a dangerous limit and that dangercus limit comes when autocracy is
the forerunner to a strike. And, I ask, what have the previous railway
-strikes been due to.—almost entirely {o the absence of sympathy from
Railway Agents and their unbendablc autocracy and unapproachability.
1 cannot talk in too strong terms of the absence of sympathy of Railway
Agents and some of their higher officials, heads of departments, especially
‘the E. I. Ry. towards their subordinates. And, Sir, on behalf of over
700,000 reilway subordinates of all communities—for all communities now
‘come to me with their grievances—I want to make a fervent appeal to
‘the Railway Board to insist on Railway Agents recognising and encourag-
ing well-organised labour unions and so deprive Agents of their autocratic
powers. I want the establishment of a grievances or complaints department
such as has been suggested by the Lahour Commission or I warn the
Railway Board of the consequences. Sir, with these remarks, I support
‘the motion.

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
T rise to support the cut motion moved by my Honourable friend, Mr.
Joshi. I have listened very patiently for the last four days to the various
grievances ventilated on the floor of this House, and today a long cata-
‘logue of grievances against the Railway Board has been detailed by my
Honourable friend, Mr. Joshi. My Honourable friend, Dr. Qidney. . ...

.An Honourable Member: Sir Henry Gidney.
Another Honourable Member: Colonel Gidney.
Mr. N. V. Gadgll: Which would you like ?

Lieut.-Colonel 8ir Henry Gidney: Call me anything you like provided
‘you do not call me too early in the morning.

Mr. N. V. Gadgil: My Honourable friend wants sympathy from the
Railway Board. I think the position of the Railway Board has been made
sufficiently clear by the Honourable Member in charge of the Railways the
other day. He said that he has somebody whose behest has to be carried
out 8o far as the policy of the Railway Board is concerned. The other day,
when he spoke in & very apologetic manner about coal contracts being
given to mines owned by Indisans, I was reminded of a story, or rather a
practice that was in vogue in the Maharashtra years ago. He spoke like
the old style Hindu daughter-in-law afraid to speak before strangers to
her husband. I would request the Honourable Member to speak out and
not be afraid of these nine Europeans who occupy only a small portion
-of this House, and tell that somebody, who is 5,000 miles across, is
nobody with us amd nobody to the Government of India. If the Govern-
‘ment of India are not strong emough, I shall just prescribe one remedy



RAILWAY BUDGET—LIST OF DEMANDS, 1457

for the Government of India to follow. The Government of India have
got in their possession the antecedents, the tastes and temperaments of
those Congressmen who happen to be here, and if, by this time, they
“have not learnt the technique of ecivil disobedience, I shall just request
them to try it so far as the Home Government or that somebody is con-

-cerned.

Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member address himself to the motion before the House?

Mr. N. V. QGadgil: The relevancy of my remarks is this, that request
.after request has been made, grievances after grievances have been ven-
tilated, and the reply is that somebody dictates policy, and I want the
:Government of India, and the Railway Board in particular, to take cour-
sge ip both hands and say for once that it is for India that they stand,
and not for the benefit of that somebody. Then, it is not sympathy that
I claim on behalf of the railway labourers. My fundamental proposition
is that the labourer is an asset, is & factor of production, it is not sympathy
that he wants, it is justice, it is his right to live, it is his right to have
work, and it is his right to live decently. On those grounds, I wish te
-support this motion.

As regards the various grievances that have been catalogued by my
Honourable friend, Mr. Joshi, from the report that has been published
recently, what action have the Government of India' taken with respect to
the recommendations of the Labour Commission? All they say is that
it is ‘‘under -onsideration’’. Years have passed and what the Govern-
ment of India have done has never come up to the expectation of the
labour party or the labour organisations in India. And the reason is this.
It is the basic ideology that accounts for this. If the Government of
India only realise that it is labour alone that produces wealth; not the
-capitalist, not the bureaucracy, nor the heirarchy in the railway services,
but the pointemen, the coaching clerk, the booking clerk, the goods clerk
—that they are the primary producers of wealth, I think that they will
-goon recognise that it is their duty to give effect to the recommendations
of the Whitley Commission as early as possible. There are 80 many
grievances which have been ventilated on the floor of this House, but 1
will confine my remarks hereafter to one particular grievance. This House
probably knows that there was a strike on the Great Indian Peninsuls
Railway in the year 1980, and the strike was not declared illegal. It was
o strike which was undertaken after giving due notice under the Public
Utility Services Act. There was a sort of compromise with the Railway
Board sarrived at through the good offices of the Railway Federation, but
unfortunately, the terms of the compromise were not implemented and
the result is that today there are nearly 5,000 Great Indian Peninsula Rail-
way strikers out of employment. I do not want to catalogue all the
-grievances, but certain grievances are such that they cannot be neglected
-even at this stage. There was a scheme for keeping a waiting list. Of those
who, on or before the 17th March, 1980, applied to the various officers for
being taken on the service, a separate list was prepared. Then, there was
another list, but whatever may be the intentions of the Railway Board, the
Agents do not carry out the policy, as has been suggested by Sir Henry
‘Gidney. I may just tell here that I happened to be on the strike com-
mittee then. I learnt that such a settlement was arrived at, and I went
to Poona station and asked one of the station officers whether it was a
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fact. The moment the officer heard that such a settlement was arrived
at, he immediately dropped his glass on the ground amd said: ‘‘Oh, is
that so?'’ That is the spirit in which the lower railway officials amct. [
do not want to detail how some of them were very wrongfully refused tc.
be taken and entered on the waiting list on the pretext that quarters had
not been vacated, although that was not one of the terms of the ugree-
ment arrived at with the Railway Board. Then, those who were tuken,
were taken on the understanding that it was not re-engagement, but it
was re-employment. The old privileges had gone. Further, there is
another sort of victimisation so Fat as these persons, who have been taken
from the waiting list, are concerned. They were taken and retrenched
and then came in, with the result that those who were not strikers but
retrenched were taken on the old scale. The new scale did not apply, as
far as these persons were oconcerned, till the year 1936; but so far as
the strikers who have been re-taken are concerned, they are not exempted.
I will illustrate this by giving a concrete example. One man was draw-
ing Rs. 120 as a guard. He was a striker. After three years, he was'
taken on Rs. 70, then retrenched and again taken on Rs. 60, and the new
scale has been applied in his case. There are other grievances, and these
have been ventilated on three occasions, first in June, 1980, when the
half-yearly meeting took place between the Railway Board and the All-
India Railway Federatién and on two subsequent occasions, and yet noth-
ing has been done. Aeccording to the figures supplied by the Agent in.
1982, 488 persons from the proper waiting list were out of employment,
and 3,038 from the other list. I do not think that these figures have:
decressed, but possibly some increase must have taken place in thesc
figures.

Then, there is the policy of ratrenchment. Hven today I understand:
that, on the Hast Indian Railway inquiries are being made as to how thay
can retrench the key-men. There are abaut 1,500 key-men on the East
Indian Railway and the present beat is three miles of double line aud six
miles of single line and the inquiry is being instituted to find out whe-
ther the beat can be increased to six wmiles of double line and twelve miles
of single line, 80 as to bring 500 to 600 men on the unemployed list.
The reason is that the railways are having deficit every year. The deficit
is bound to he there, when the administration is top heavy and the
money, which is the result of the effort of the lahourers, is practically
ugurped by those who do not do as mueh labour as the primary producers-

'

Then, the other grievances, which have also been ventilated by Mr.
N. M. Joshi, relate to the recognition of unions. I am now the Vice-
President of the Great Indian Peninsula Railway Workers’ Union. It is-
not recognised. The Railway Board says that it is left to the diseretion
of the Agent. The Agent, under one pretext or other, would not recognise
it and the pretext is: ‘‘You include outsiders a8 President, Vice-President
or General Secretary and that you pass some brave and bold resolutions as
your annual conferences'’. The fact of the matter is this, that the Agents
do not want these unions, because they think they are a sort of hindrancs
in the administration. What I want to urge is this. They have not yet
recognised that but for these labourers they would not be able to secure
one farthing of eaming for these 40,000 miles of the railway. It is the:
basic attitude that I want to attack. Nobody connected with a ruilway
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union is allowed to go into the railway yard if he happens to be an out-
sider. Not only this, but the railway officials and other executive officers
work in constant co-operation to see that the railway union does not even
get lodging to have its headquarters. That is my experience in Poona.
This is the way the Agents and the railway officials look at railway
workers. Therefore, I submit that it is not sympathy that I want for
the labourers. It is not a sort of patronage that I want. I want a clear
recognition of the fact that the workers and the workers alone are the
producers of wealth. I stand on the ground of right, on the ground of
justice, and what is really due to them. With these words, I support
the motion.

Maharaj Kumar Vijaya Ananda Gajapatiraj (United Provinces: Land-
bolders): Sir, I, a new player on the public field, a freshman in the game
of politics, playing my first innings, and even if I make a duck, I crave
the indulgence of the House for a few minutes. I feel I owe it to the
House to acknowledge that I have learnt much during the last few days
from the speeches of my Honoursble seniors on both sides of the House.
My impression is that a hard and tough constitutional fight is going on.
I must modestly admit that I cannot contribute any weapon or ammuni-
tion for amy of the parties to the fight. But I must not be grudged the
opportunity to put forward my views, as a representative, about what my
difficulties are in discharging the duties of my position here.

8ir, railways are now a part and parcel of our lives. As a product of
progressive civilisation of the age, there are certainly larger and smaller
issues involved in ite day to day administration. Those who are fit to
deal with the larger issues have dealt with them. But we, the beginners,
are anxious about smaller issues—about grievances. There is something
very embarrassing to understand why 28 crores of the Depreciation Fund
is shown as & temporary loan. I have pondered over why this is loan and
not expenditure—why this is temporary, when there is no prospect of it3
repayment in the near future.

Why is it not a proper disbursement of the Depreciation Fund, and if
not, why should it not be added to the capital at charge? I do feel dis-
gust and even anger on station platforms when I see people huddled to-
gether like cattle in a railwary carriage. Certainly I do not bless the railway
people when my friend sends a basket of Muzaffarpur lichis and I find
brick-bats in the basket. I cannot blame the abusers of the railways
when the stones equalise the weight entered in the railway receipt of a
mango parcel. I have got instances where risk-notes of consignors have
been construed by Courts extinguishing instead of ‘‘limiting’’ the liabilities
of railways as carriers. I have come across complaints of helpless, friend-
less, resourceless and disorganised dealers of goods, who cannot make both
ends meet in their business owing either to delay of delivery, or heaviness
of rate, or loss on transit, or all of these causes. But what I seriously
feel is that there must be somebody to whom we can go for a fair deal,
and who will, on hearing us, say, ‘‘This shall cease’’,

I may be sallowed to say, as both sides of the House have testified,
that we have got such men in the Honourable Mr. Rau and the Honour-
able Member in charge. I have heard the Honourable Mr. Rau giving answers
to the questions and, I feel that he tries to give correct and satisfactory
replies to the points raised, (Mr. Lalchand Navalrai: ‘‘Sometimes evasive
also’’) and I need not give a certificate to the Honourable the Commerce

0
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Member's attempts to pass through rainy days and stormy weather. The
Honourable Members, who. are playing at high stakes for some radical
change by means of cutse and votes, are unquestionably giving expressions
of popular opinion. These are grave constitutional questions and in face
of these questions, his position is not an enviable one. But the daily
work depends more on the humsan element in the situation. Votes .and
principles must be respected and translated into change in the system,
change in the routine, change ip outlook, all of which depend on the
change of heart. I believe in human and responsive outlook of the two
Honourable Members on behalf of the Government and in view of the
solemn promises made by them in this House every day, I appeal to all
my friends to rely on them, and I appeal to the authorities to make up
their minds that when people go to them with a grievance, they will see
it through in such a way that people may feel that that state of things
is going to be improved. I plead for mutual friendliness, co-operation
and service between men of heart in matters of daily routine, of railway
travellers and railway transport. Constitutional struggle may, in the
opinion of politicians, quicken the advent of & happier day. But race is
not always to the swiftest. (Loud Applause.)

Mr. D. K, Lahirl Chaudhury (Bengal: Landholders): Mr. President, I
am thankful to my friend, Mr, Joshi, who put forward this motion and
has very ably and lucidly criticised the state of affairs concerning labour
and the sort of treatment that is meted out to labourers by the Railway
Administration, and no better man than he can express in a better way
the general grievances of labourers and others employed on the railways.

Now, I for myself, at this stage want to confine myself to one single
grievance, and that is as it affects the crewmen and the crew in charge
on the Eastern Bengal Railway, and, as for the other aspects, I would
leave it to my other friends to approach them from their different angles
of vision. I can only say at the very outset that the Railway Depart-
ment ought to make a definite policy of extending similar privileges enjoyed
on other railways to all employees of railways that are concerned in simi-
lar duties, at any rate on the State Railways. Now, so far as I have
come to learn, I believe the case of the crewmen and the crew in charge
has already been represented to the authorities time after time, but with-
out effect; and even an Honourable Member, like Mr. Giri, as the General
Secretary of the Labour Association, drew the attention of the Establish-
ment Branch of the Railway stating the grievances of the E. B. Ry.
crewmen and the crewmen in charge, but no effect was given to that
particular demand; and I stand up today, Sir, and say firmly that the
grievances are legitimate and they ought to receive sympathetic consider-
ation, and, from that point of view, I can tell the House that the men
concerned already approached the authorities, but first of all the reply
was like this that the matter was under consideration and has gone up for
investigation, but after the investigation it was found out that the case
which they put forward was very legitimate and the case was this that
they wanted some sort of allowance over and above their pay, because,
on the East Indian Railway, the crewmen and others get an allowance
called the consolidated allowance; some of those who are senior in service
get Rs. 20, and some of them who are junior in service get Rs. 15. Now,
this treatment should also be extended to those gentlemen who do similar
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-work and the same kind of work. That is a thing to be considered, —
namely, that on one railway they have got these allowances. Now, why
'should not these be extended to the other railways where the men con-
cerned perform the same amount and same kind of work ?

That is a very important point to be considered. o

Another grievance is this that, in regard to these appointments of
.crew inspectors and other appointments, outsiders intrude. That should
not be the policy. I think those gentlemen, who are already in the service,
joined that service with the definite purpose of proving theiz efficiency.
If 80, they ought to have preference in comparison with outsiders. I do
not know how it happened like that. Now, .crew inspectors are a cadre
of the service which draws a salary of°Rs. 200 & month, There has been
a rule with the Railway Board that decisions concerning servicee ing
a pay of Rs. 200 and upwards must receive the sanction of the Railway
Board. But, in the particular case of the Eastern Bengal Railway, that
rule has not been .observed, and I tell you how. There are certain posts
created in the Eastern Bengal Railway as crew inspectors, and I will tell
you how outsiders creep in. There are certain savings from that crew-
men’s budget, and, out of those savings, these posts have been created
and given to them. By that, they escape the usual criticisms and thus
do not receive any attention from the Audit Department, and they are
also saved from the criticism of the Railway Board. Now, that is very
unfair. 1 think if anything is sought to be done, that ought to get the
sanction of the Railway Board, and this principle should be maintained
that these crew inspectors ought to be recruited from the crewmen and
the crew in charge.

Dr. Ziauddin Ahmad: By promotion,

‘Mr, D. K. Lahiri Ohsudhury: Exactly.

Another thing I want to say at this stage is this, that I welcome the
suggestions just made by my Honourable friend, Sir Henry Gidney, and
that is that a Grievances Committee ought to be set up. It is really a
pity that the Railway Board is run in such a way that there are thouswnds
and thousands of grievances of different sorts which are not remedied,
which are not even ventilated, and which are not listened to when ven-
tilated, but which are absolutely turned down without any rhyme and
reason, and that is a thing which is growing and growing and arousing
strong feelings in the country against the administration. 1t is a pity, Sir,
‘that while we on this side of the House come here deliberately to mo\#
our motions in order to ventilate "individual or general grievances of the
public, these railways, which should take up the matter in their own
hands, fail even to consider these grievances. My Honoursble friend, Mr.
Gadgil, with whom I sympathise very much, made a very learned speech
in the sense that he made a very important point, namely, that the rail-
ways pay little attention to all these railway unions. That is a very im-
portant point, and it must be looked into. The railway unions ventilate
the grievances of the railway employees and they have a legitimate right
to get a good hearing from the railway authorities. 8ir, 1 appeal to the
‘Government that they will make it a point to look into the matters of
these poor and helpless crewmen who are on their legs from morning till
evening. 1 am further supported in my remarks by the speech which wus
«delivered, T think, by my Honourable friend, Sit Leslie Hudson, nt th2

o2
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time of the general discussion of the Railway Budget, in which he said
that there ought to be a sufficient check of tickets, and these crewmen do
a great deal of work in that direction. I appeal to the Government that
they will take up this matter in right earnest and will redress their griev-
amces without any loss of time. With these remarks, I whole-heartedly
support the motion which has been moved by my Honourable friend, Mr.
N. M. Joshi.

‘Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, I think
the grievances of the railway employees are so many, that not only a book,
but volumes can be written about them. In the first place, the important
question that arises is this: How are these disputes or grievances to be
redressed ? 'We know that the present machinery is too slow, and it leaves
the whole thing to the Agents who are callous to recognise the grievances
brought to their notice. ‘

Bir, T am in full accord with the expression of my Honourable friend,
Sir Henry Gidney, when he said that the railway administration is in
opposition to the railway recognised unions. Sir, it cannot possibly be said
that the railway recognised unions, which stand for ventilating the grievances
of the railway employees, are being listened to or any consideration is
given to the points which they place before the railway officers. In view
of this opposition, what is the remedy open to them for getting the griev-
ances of these railway employees redressed ? I submit, that there ought
to be, as has been suggested, a conciliation machinery. When we see that
the grievances are not complied with and they are not listened to, what is
the cther course left? There ought to be an umpire and that umpire
should be a conciliation board. There are at present staff councils and
there are also recognised unions. They do meet and their proceedings do
take place. But with what result? The Agents are more or less pre-
judiced against these unions and they do not give them any sympathetic
hearing. Besides that, it is well-known that it takes a long time to arrive
at a decision, and, therefore, it is necessary that there ought to be some
machinery to which reference could be made and which could get the
grievances redressed.

Now, with regard to that, I will give the instance of the Travelling
Ticket Examiners whose memorials have been lying with the Governmens
for a long time. Have they been considered? Whenever I put a question
about them, the Honourable Mr. Rau says every now and then, that they
are not yet considered. I hope he will now arrive at a decision as early
a8 possible. 8ir, they used to draw a large amount of money in the shape
of allowances which were due to them. Now, those allowances have been
reduced to Rs. 80 & month. That is a case which requires looking into at
an early date.

Then, with regard to the other grievances. I may take up the grievance
with regard to leave. As the House knows, there are certain stations which
are called third class stations and there are other small stations where there
are only two or three men working. For instance, there are stations where
only three persons work—the station master, the assistant station master
and a signaller. How do they work? They work the whole week without
any relief. The station master works during the whole day and the assistant
station master works the whole night and the signaller works for the day
with a relief given to him by the assistant station master at night. They
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-also suffer from other disabilities. These small stations are at out-of-the-
way places where these people cannot get even proper foodstuffs. They
have, therefore, to go to some other place at some ‘distance. Now, how
oan they go? Is there any relief for them? Therefore, there ought to be
some relief given to them, so that they may be able to leave the station.
At any rate, some relief should be given to them on Bundays or on some
other days when they can leave the station and attend to their domestio
work as well. They are more or less prisonets there. Therefore, the rules
with regard to leave ought to be revised.

Then, Sir, I come to the second question which is still more impartant,
and that is with regard to the medical aid to these subordinates. Now,
what medical aid do they get? There are sub-assistant surgeons at certain
stations and they have a very long beat such as they are not able to travel
on and give the necessary medical help. There have been many cases
where a sub-assistant surgeon has been called and he has not been able to
go. Therefore, there ought to be travelling sub-assistant surgeons. Only
then it will be possible to give proper medical aid. 8ir, instances can be
cited where the employees have called for medical aid, which has not
reached them and they have died. Who is responsible for all this? There-
fore, eti;le number of these travelling sub-assistant surgeons should be in-
ccreased.

Then, I come to the question of the guards. Now, these guards:are
waiting in class IL for a very long time, and, I think, many guards have
retired from class III, but their places have not been filled up. Whenever
questions are asked in this House about them, the reply makes it clear
that whenever there are vacancies in class III, the posts are abolished.
Now, is that fair to the guards in class II? Is it fair that there ought to
be no rise to these men at all? Therefore;, the policy of the Government
that whenever there are vacancies in class III the posts are abolished should
cease, otherwise it is causing a great injustice to the guards of class II.

Then, with regard to appeals. When a;g)eals are made, they are
generally or mostly withheld by the very officer against whose order the
appeal is lying. Not only are they withheld, but the applicants are never
informed that their appeals have been withheld. The result is that when
any questions are put anywhere or in this Assembly, the reply is given that
it is the business of the local officer. Then, what is the Railway Board for?
Therefore, with regard to these appeals also, the rules should be changed
and should be revised and it should be the duty of the officer who withholds
it on certain grounds to give those grounds and inform the applicant, so
that he may find his own remedy and not remain content with no redress
having been given to him. Then, with regard to the question of the railway
unions, I would submit that there is one thing in which there ought to be
no discrimination with regard to passess to these men who go and attend
conferences or meetings of the Agent or the Divisional Superintendents..
At present there aré councils and the members of the staff councils are
given passes, whereas the members of these unions are not given passes
at all. Why do the Government people alone get passes? Why is it that
the representatives of the employees do not get passes? This is invidious
distinction. In that respect also, the rules should be changed.

With these words, I support the motion.
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Mr. Frank D'Sousza (Government of India: Nominated Official): 8ir, if
I may refer first to my Honourable friend, Mr. Lalchand Navalrai's speech,
he spoke about the grievances of railway employees being so many as to
fil a volume enumerating them. This is scarcely surprising considering
the large number of railway employees in India, the number being over
7,00,000. The wonder is that the grievances are not more numerous than
they actually are. Some of these grievances are what might be called
genuine cases of hardship which obviously require redress by departmental
heads. There are others which involve matters of policy, and those ob-
viously would not be in the power of the railway administration to deal
with. The Honourable Member for Railways will deal with questions of
general policy, and all that I am concerned with today is just to refer to
those few items of grievances of which I have personsl knowledge.

The first of these is as regards passes. It was 8aid that the lowest class
of employees do not get passes. The conditions vary on the different rail-
ways, but so far as we are aware, there are very few classes of railway
employees who do not get passes after about two years service. All per-
manent employees get passes under the rules of the railway. Temporary
employees. and perhaps daily rated men are the only people who do nob
get passes.

Another point that I may refer to is in connection with the Great Indian
Peninsula strikers to whom reference was made by my Honourable and
gallant friend, Colonel Gidney. According to a report received by the Rail-
way Board from the Agent of the Great Indian Peninsula Railway, the
position on the first of this: month was as follows: On the first waiting list,
the number of men who had not been reinstated was 154. On the second
waiting list, the.number was 2. The men on the second waiting list are-
those who were on the first waiting list, but refused to accept particular
posts when such were offered to them. The total number of men, there-
fore, who are waiting to be reinstated, on the 1st February, was 156. The-
number on the register for employment is 3,188 and the number of ex-
strikers retrenched after re-employment is 2,184. On the 17th March, 1930,
the number of persons who were on the waiting list for employment was
approximately 5,000. These are the men who complied with the terms of
the Government of India communique of the 1st March, 1930. As an in-
dication of what has been done to give these men employment, the mere
fact that we have today come down to 156 shows that the efforts made by
the administration to get these men back to work have not been unsatis-
tactory. The position might have been better in this respect, were it not
for the fact that the re-employment of strikers has been somewhat re-
tarded owing to preference having to be given to the men who were re-
trenched in the course of the economy campaigns of 1981 and 1932.

Then, 8Sir, my Honourable and gallant friend, Colonel Gidney, supported
my Honourable friend, Mr. Joshi, in his remarks on unions, particularly
as regards the recognition of unions, although, I believe, he did not quite
agree with him on the question of having outsiders to run these unions.
In this connection, Sir, it seems to me that some reference to my personal
"experience in this respect would be of interest to the House. I may claim
that I have as much experience and perhaps as much right to speak as
regards railway labour as mamny labour leaders of today. My credentials
in this matter are not patent to those concerned, and so, I may be forgiven
if I make some reference to them. I was a member of the National Union
of Railwaymen of India and Burma from the time when it was known as
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the Amalgamated Society of Railway Servants of which my Honourable
and gallant friend, Colonel Gidney, is the Advisory President today. I was
on the Board of Trustees of this Union, now called the Executive Com-
mittee, for 25 years, and, if any proof were needed of my work with that
Union, I have it here in a Certificate of Merit that was sent to me two
months ago by the Union. With your permisgion, Sir, I will read it:

“Certificate of Merit awarded to Mr. Frank D’Sousa as a mark of appreciatin and
deep esteem for long and fuithful ‘mervice fendered tothe National Union of Railway-
men of Indis and Burma for a period extending over 25 years."” . :

C. W. Gioxey, Pr_nidnt.

Dated #8nd December 103} F. Cumnion, (emeral Secretary.’”

What makes this tribute all the more remarkable is the fact that
seven years ago, under instructions from my then superiors, I had to sever
my connection with the Union. The fact'that after seven years they should
have thought of sending me this certificate shows what they thought of
my services when I was with them.

I.leut.-oolonol 8ir Henry Gidney: IL is not my signature.

Mr. Frank D’S8ouza: [t is the signature of your brother who is the
President. I believe, Bir, I am the only trustee of the National Union
of Railwaymen who has also been given as a memento a gold chain in
recognition, as they put it, of valuable eervices rendered. ‘I, therefore,
think, ‘Sir, that I can claim to ‘be ‘one who has rendered as good and
faithful service to the labour cuuse as many representatives of labour in
India today. It may be 1ny good fortune, or misfortune, according to
the point of view of an individual, that I am today a Government ser-
vant, but I have first hand experience of railway labour, apart from such
experience a8 may have been gained in an official capacity. 1 started
from the bottom of the railway ladder. 1 know exactly what o guard
does,—I did it myself for four years. 1 know what an assistant station
master does,—I did that for another four years. I know what a clerk
does, I was the chief clerk of a district office. 8o that, from the bottom
{ have got, I will not say to the top, but not very far from the top; and,
therefore, I think I can speak as one who has had diversified experience
both of a subordinate’s life and carecer and »f an officer’s. Now, S8ir, it
surprised me when I heard one of my Honourable friends, I think it was
Mr. Joshi, say that officers do not  work hard and it is only the subordi-
nates who work hard. b . '

Mr. N. M. Joshi: No; I said the officers do not work as hard as the
subordinates. ' o

Mr. Frank D’Souza: I stand corrected; but that merely emphasises
what I was going to say in more moderate language. My point is that in
my 16 years’ service a8 & subordinate, I had an easicr time than I have
had as an officer, The majority of subordinates generally have fixed
hours of duty, but most guards have mot. ' Btill the work is ensier than
that of an officer. As officers, many of us have to work frequently 14
houre a day, and not eight. Taere i8 no question of applying to us the
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hours of employment regulations, no question of granting overtime. On
the other hand, it may be said that officers are hetter paid than those
on the lower rungs of the ladder. I accept that, and pass on to the
subject I was getting on to when I digressed to present my credentials
to speak on this matter. The point is the recognition of unions and the
agsociation of outsiders in advisory capecities in those unions. Well, 8ir,
if I may say so, my experience of the Great Indian Peninsula Railway
strike of 1912-13 has warned me, as it has warned others who had ex-
perience of that strike, that the most dangerous man an union can have
is the outsider. I know that that sentiment will not appeal to the
majority in this House . .

Mr. N. M. Joshi: Preuch that tc the Agent of the Madras and Bouthern
Mahratte Railway who does not like railway employees to be the secre-
taries. R N :

Mr. President (The Honourdble Bir Abdur Rahim): If-the Honourable
Member wants to make & personal explanation, he ought to rise and maks
it. o -

Mr. Frank D'Souza: The position 18 thir, that in the case of the strike
of 1912-18 on the Madras and Southern Mahrafta Railway, whidh sdbse-
quently extended to the Great Indian Penpinsula- Railway, the Board of
Trustees of the Amalgamated Society of Railway Servants, the only labour
union in India at the time opposed the strike in toto. They had then
an outsider to lead them, one Mr. Harry Rogers. This was in the days
before J. A. Balfour, whom lsbour leaders have perhaps met, became the
Union's Secretary—Rogers was a demagogue of the forceful type, one able
to talk over men, who—or, at least, mujority of whom—ocould not
think for themselves. That class has practically disappeared, and we have
s much better class of subordinates today. Well, 8ir, Rogers persuaded
the men to believe that there was only one method of obtaining redress
from the railway authorities, and that was by going on strike. That strike,
8ir, ruined the Union. The National Union of Railwaymen today, which
might have taken the place which the All-India Railwaymen’s Federation
accupies, lost ite funds to the extent of cne lakh and 25 thousand rupees
and got into debt to the extent of another 25 thousand rupees, - merely
because of a strike forced on them by av outsider. . Profiting by the
lessons of that strike, the commiltee, of the Union promptly arranged
to modify their rules so as to make a strike impossible unless it was voted
for by 8-4ths of the total number of mewbers in the union. Their position
now is so satisfactory that although occasions have arisen, within recent
vears, for the executive commitiee of the union to consider ‘the deolara-
tion of a strike to support slrikes elsewhere, they have never, I helieve,
considered it possible to obtain 4ths of the votes in favour of a strike.

Lieut.-olonel 8ir Henry Gidney: I believe that is & model union.

Mr, Frank D'Souga: I quite agree it is & model umion. And whab
that union has done now ie to sce that on its oxecutive committee there
are none but railwaymen and ex-railwaymen, that is, men who are reslly
interested in the welfare of the railwaymen of India and Burma.
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Sir, that completes whabt«I have to say sbout my personsi experience
-of establishment matters. (enoral questions of policy, I believe the
Honourable Member for' Commerce and Hailways will deal with.

Khan Sahib Nawab Siddiqgue Ali Khan (Central Provinces: Muhamma.
«dan): Sir, the Maharaj Kumar of Vizianagram has just played his innings
‘here on the floor of this House, and, now, I, a8 a Member of the Central
Provinces team and the Cricket Club of India deem it proper to play my
first innings and speak & few words about the grievances of the railway

employees.

Sir, 1 speak for those who cannot speak for themiselves and who are
ordained by ‘‘All-mighty”’ to keep quiet under the penalty of dismissal
or discharge, which is really a death sentence for them. The sad sto
is sa voluminons that it would require severul days to relate, but I sh
relate a few things. :

The Raflway Board has got preat fascination to appoint persons of
-supér-annuated age. They have, in this vetry year, recruited a youngman
of 63, who i8 now in his necoria childhood; as he retired from the service
of ‘the Railway Board itself, 18 years agc. The other two persons ap-
pointed are 58 and 49. The Governnmient of every country, including the
Government of India, pressed compulsory relirement at the age of 55
years, or even before that, but the Railway Board, which, according to
ocur Resolution, has ceased to exist, follows the other course.

. The second .grievance of the railway employees is the Subordinate Rail-
‘way Accounts Examination, which is conducted by the Controller of Rail-
way Accounts. In this examination, the candidates are required to obtain
50 per cent. marks in each paper, 68 por cent. in each subject and 75 per
cent. in the aggregate. May I ask the Financial Commissioner, whether
there is any other examination under the sun, besides this one, where 75
per cent. marks are necessary for qualification? Is it not a fact that this
examination for Subordinate Service is more stringent than the examination
of Indian Audit and Accounts Service ?

I now draw attention to the revised scules of pay. These rovised rates
of pay are not applicable to those employees who were not in service on
the 15th July, 1981. I request the Railway Board that the persons, who
joined the training school on the prospects of the old scales of pay, may
also be cxcluded. This will apply to journeymen apprentices on the
State-owned railway. This class of men have recently been given the
benefit of old leave rules and it is reasonable to demand that they may
also be given the old scale of pay

The next thing I should like to point out is, and to which the atten-
tion has already been drawn by Mr. Jainna Das Mehta in his representa-
tion, that it is a common practice in the railways that gratuity and even
provident fund is forfeited on n very {rivia) cause. I mention one case
for your consideration. A certain railway employee booked his luggnge
on his pass. The luggage was lost and he claimed Rs. 280. The Inspector
of Claims asked him to withdraw bis claim, but he refused to do so.
Then the Trafic Inspector came to him and he also induced him to with-
draw the claim, giving him fulure hopes of promotion in his own depart-
ment. Instead of getting any reward for setling aside his claims of the
loss, the Divisional Superintendent dismissed him, forfeited his gratuity and
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provident fund for attempting to cheat the railway. The case of this kind
can only happen in the Railway Department of India. No appeal lies:
in this case. No person would read his appeal. May I ask, is this a case
for forfeiture of gratuity and provident fund? I take this opportunity to
press on the Railway Board that no officer should be entitled to forfeit
he provident fund and gratuity without the explicit permission of the-
Railway Board, and they should set up & Special Officer for this purpose.

The next thing I should like to draw the attention to is the case of the:
Travelling Ticket Inspectors. 'The Railway Board has been performing
experiments after experiments at the expense of tax-payers, and it i8 high
time that they should come to some definite decision and stick to it.
Bir Guthrie Russell, the Chief Commissioner of Railways, in his speech in
the Council of State, and the President of the Railway Conference ex-
pressed the desire to amend the Railway Act and make travelling without
ticket a cognizable offence. The Chief Commissioner in support of his
arguments mentioned that three million penple travelled without ticket,
but Dr. Ziauddin, in the Assembly, pointed out that these three millions
were less than three quarters, or more accurately ‘65 per cent. of the
passengers, and this small percentage is not so alarming as to justify a
shange in the Act. The chief cause of this disease is the experiment of
the Railway Bouard itself. Make travelling without tickets impossible by
your rules and practice as is done in European countries. May I ask the
Member of the Railway Board, who has done extensive travelling in:
Europe, whether it is possible for any person to enter the platform without
a ticket or to travel even to one station without a ticket? But here in
India the stations are so built that on side-stations it'ié only the kindness:
of the passengers that they purchase tickets or handover their tickets
to the railway authorities. Tbe system of ticket-checking is "wrong in
principle and objectionable in practice. They think out 'schemes after
schemes, but they never think out the manner in which those schemes can:
be put into practice. One person devisés a schéme, t}w‘ ‘other person who
does not like it makes every cffort to nuwke it'a failufé. There is a fight
between the higher officers, but the puor people who work these schemes.
become the victims of circumstances and they are'tossed about from one
Pplace to another, sometimes in audit, sometimes in traffic, sometimes in
the running duty and sometimes on the station staff, sometimes here and’
sometimes there. They have no place of residence and they are treated!
like unclaimed persons hy every department of the railway, there is no one
to press or look after their interests. They have now got a person of
great experience in the Railway Board, and I hope that this grievance
which has now become almost chronic will soon be redressed and justice:
will be done to these persons, who have been knocked about from place to
place and from door to door.

I also like to draw the attention to the manner in which the individual
cases of railway employees are attended to. If any person is prejudiced
against any subordinate, he dischargee Liim. He is authorised to approach
the Divisional Buperintendent only on paper, to go to the Agent and even
to the Railway Board, but nobody ever reads his papers. For this reason,
there is & very great dissatisfaction among the staff. 1f you want economic
and efficient running of railways, then you should satiefy the subordinate-
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staff and keep them contented. With these words, I support the motion
of my Honourable friend.

The Assembly then adjourned for Lunch till Twenty Minutes Past Two-
of the Clock.

The Assembly re-assewnbled after Lunch at Twenty Minutes Past Two
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

Mr. R. 8. Sarma (Nominated Non-Official): I move that the question be-
now ‘put. '

Mr. President (The Honourable Sir Abdur Rahim): Mr. Joshi may
want to reply. : '

Mr. V. V. @Girl (Ganjam cum Vizagapatam: Non-Muhammadan Rural)
Sir,' the Honourable Mr. DeSouza, who intervened in the debate this morn-
ing, has lost the great reputation he made yesterday. Mr. DeSouza referred
to a certificate of merit granted to him by the National Union of Railway-
men, India and Burma. I do not know if it is a certificate of merit or a
certificate of release. I am sure, if the National Union of Railwaymen and
their leaders had heard the speech of Mr. DeSouza today, they would havé
8aid: ‘‘God save us from our friends, and God save us from the Honour-
able Mr. DeSouza’’. I am bound to say, and the members of the National
Union of Railwaymen are bound to say that the Honourable Mr. DeSouza
has kicked the ladder on which he has risen. Sir, T claim, though humble,
some experience of the trade union movement in this country, specially the
railway trade union movement, the only difference between me and the
Honourable Mr. DeSouza is that I have never been a paid officer, not thas
I mean to say that Mr. DeSouza was a paid officer of that union, but he
has been in the service of the railway and he rose from position to position,
and he now occupies the position of a Director in the Railway Board. My
experience generally is that those who rise from the ranks in the railway
services and go to bigger offices are generally conneoted with people who.
have not done much service to the railway union, und T do hope that the
Honourable Mr. DeSouzw is not one of them.

Sir, restriction of time compels me only to deal with a few subjects
relating to the grievances or demands of the railway workers. I would,
therefore, confine my attention only to two subjects which I consider very
important, and those subjects are, the question of unemployment and the
question of establishing a joint machinery for preventing strikes, for main.
taining peace in the industry in the Railways. I need not refer to the
action taken by other Governments in civilized countries who consider that
unemployment is a great bane to the country, whether that Government
is a Fascist Government, a Socialist Government, a Capitalist Government
or a Communist Government. I feel, 8ir, that in this country the Govern-
ment have not done all that it ought to have done with respect to these

uestions. The complaint generally in this country is that the workers
emand extravagant things, that they ask for more wages, that they ask
always for the best conditions of service which finahces would not allow,
but, Sir, what is the attitude of the Railway Administrations, when the:
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‘workers demand of them things which do not involve any financial commit-
ments? I desire, Sir, to deal this afternoon with those subjects which
do not require any financial commitments and yet the Railway 'Adminis-
trations have failed to satisfy. o

I may refer to the question of unemployment and the disputes that
-mrose with respect to the retrenchment during the last four years. I
speak especially from the knowledge that I have of the two unions of which
I was and am still the President. Let me first refer to the Bengal and
North Western Reailway Indian Hebour -Union. In the middle of May,
1933, the administration of that railway wonted to retrench 400, woxkers.
.and the Union, when it was informed aboul the fact, placed before the
_Administration alternative proposals, and one of those alternative proposals
was the introduction of short time whieh has the effect of.spreading.work
among & greater number of men. I want to tell the Honourable Mr.
DeSouza that his experience most probably related to one union, but I shall
mow refer him to the experiences that the whole of India has: in- this
matter, I shall refer my friend to the other side of the question and con-
wince this House and convince you, Sir, that there are unions which are
always ready and willing to put up the most constructive, the mogt practi-
.cable measures when disputes arise. Speaking about the Bengal Nagpur
Railway Union, when the guestion arose, the Union placed certain pro-
posals before the suthorities, and I think I would do. well to read a few
paragraphs from the letter that the Union addressed to the Railway Admin-
Jstration with reference to the question of retrenchment: o
_ “‘Paragraph 9. Without Emjudice to the Union's contention that more work fdr
the atafl can be made available not only in the interests of the employees but also in
the interests of efficient management of the Railway, the Union maintains that there is
no necessity to compulsorily discharge any staff under retrenchment in view of the
-existence of various other aiternative methods of reduction of expenditure.

Paragraph 11. The Administration being a commercial undertaking -should be
~willing Lo consider any proposals designed to help the staff provided that no financial
.lability is thereby incurred.

Paragraph 17, In the present retrenchment about 400 hands are declared ‘o be
surplus constituting 5 per ceut. of the existing labour force in the shops. The
-easiest method of absorption would be to introduce short time which has the effect of
spreading work smong & gréater number of men.

Paragraph 19. An argument advanced against increase of short time to wbsorb
surplus is that the proportion of surplus in the various categories being different, a
uniform reduction of work would result in unbalancing of the categories causing

-thereby dislocation of work.

Paragraph 20. The Union submits that in such cases the sysitem of leavs b
.rotation can be introduced. By this method the scheduled workshop operatinns wi
not suffer any break and at any time the number of staff on compulsory leave by

rotation in each category would be the number of staff who would be otherwise dis-
charged in the corresponding oategory. o

Paragraph 23, It will be afl“d on all sides that a system of Unemployment
Insurance is & sine qua non of any organized industry in advanced countries and
without euntering into & controversy as to the reasona or causes of such a system in
‘this country, the Union feels that a way out of the difficulty can be found.

Paragraph 25. What the Union submits is a modified proposal which ought to be
acceptable, The number of surplus staff in the present case is comparatively so
small that a voluntary contribution by the retained stal in various departments
-through the salary bills for the relief of those under compulsory leave without pay
should suffice to meet the situation.” -

The staff, Sir, were prepared to contribute throughout the length and
breadth of the raillways for the relief of those who were under compulsory
leave without pay.
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We applied to the Administration, we wanted a court of enquiry or a
conciliation board in this matter, and I am sorry to say that the Honour-
able Member in charge of Industries and Labour and his Department would
not hear what we demanded. We were prepared to suffer financial loss.
We never wanted the Administration to suffer financial commitments, and,
in this connection, I would like to refer to an application that we had made
to the Chief Mechanical Engineer on this matter:

“Bir, with reference to the proposed retrenchment of staff in our category, I beg
respectfully to submit that I am quite willing—(this i the employce’s app%icati‘m)—-to
go on leave in rotation, without pay if nccessary, till the absorption of the surplas
to the necessary extent. I am prepared to bear any loss of wages, great or emall,
incidental to the working of this method, in order that my fellow workers may be
saved from the calamity of compulsory discharge from service in these hard days. I
am perfectly aware that the prospects of revival of trade conditions are very un-
certain.. .

I beg to request you to be good enough to introduce this expedient without any
further hesitation, in view of the fact that blo¢ retrenchment of staff is bound to
adversely affect our morale and create a serious feeling of insecurity of service, not-
withstanding any assurances to the contrary.”

Sir, this is the application that 20,000 workers had made to the Railway
Administration, and, without any financial commitments, retrenchment
could have been avoided and 400 workers and their families could have
been saved from starvation and in course of time they would have been
absorbed. So also, on the Madras and Southern Mahratta Railway, there
was retrenchment, and, unfortunately, a strike happened because the
Department of Industries and Labour would not accede to our request to
have a concilistion board under similar circumstances. Therefore, if
strikes have happened, if disputes have happened, I say that it is the
Government that is more responsible than the unions or outsiders con-
nected with the unions. ’

My Honourable friend, Mr. Clow, stated the other dey that the workers
in this country employed in industries are not really prepared to contribute
towards any unemployment insurance. If a test is wanted, if an instance.
is wanted, there cannot be a better example than the 20,000 forms that,
were submitted to the Bengal Nagpur Railway Administration for this
purpose. Therefore, I say that it is not the outsider that is responsible.
for spoiling the organisations as has been stated by my Honourable friend,
Mr. DeBouza; it is the policy adopted by the Railway Administration, by
the Government of India, that is responsible, by not creating the ground for
good unions in this country. The Royal Commission on Labour have
stated that unions should be recognised; that was in the year 1930-81. At
page 166, they say:

“We believe that a more generous policy in respect of recognition would be to the
advantage of all concerned in railway work, and we commend this matter to the
careful consideration of administrations and unions.”

As has been slready stated, it is now four or five years since the Royal
Commission made their recommendation. The Royal Commission became
a royal omission and their recommendations have not been carried out
today. If, during the last two or three or four years, there was unrest in
the railways due to retrenchment, if only the joint standing machinery that.
has been proposed by the Commisgion were in existence, all these strikes,
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:all these disputes, would and could have been avoided. The Royal Com-
mission on Labour went throughout the country, took evidence from various
-employees and employees’ organisations on the railways, from the employ-
-ars, from the Railway Board and from the Agents, and they came to the
-conclusion that there must be & joint standing machinery, especially be-
cause in India section 15 of the Trade Disputes Act makes it compulsory
for the railway worker to give notice. I would like to quote two sentences
from the report. This is what the Commission say at page 846.

“In our view the weakest point of the Indian provision is that, while it restricts the
powers of workers in public utility services to coerce their employers, it gives in return
mo assurance that their grievances will receive a hearing.”

So that, there are two proposals that 1 have put forward. In order to
avoid unemployment, we did not demand of the Government to spend
more money. We stated that the workers had agreed that the principle of
leave in rotation should be introduced to the highest extent and that the
workers took the responsibility . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. V. V. Girl: T do not wish to dilate more on this point except to say
that the Government of India and the Railway Board should give their
attention to the proposals that I have put forward and that the Railway
Board should see that all the Agents do recognise the various unions that
are in existence. Unless all these matters are carefully looked into, unless
a joint standing machinery is immediately established, there shall not be
peace, and if the administration is interested in the workers of this country,
it should see that the joint standing machinery is introduced at the earliest
possible opportunity.

The Honourable Sir Joseph Bhore (Member for Commerce ond Rail-
ways): 8ir, we have been charged with great delay in considering and giving
effect to the recommendations of the Whitley Commission. I realise my
Honourable friend, Mr. Joshi’s impatience, and in a measure I have some
sympathy with him, but I do hope that he will see that before these very
far reaching recommendations can be given effect to or accepted they must
be considered very carefully. They have to be referred to various authori-
ties and interests concerned and their effects and consequences on the general
administration of the railways have to be most carefully examined. So
far as legislation consequent on the Whitley Commission’s recommendations
and giving effect to those recommendations are concerned, considerable
progress has been made. Honourable Members will be able to realise the
progress that has been made by referring to the annual reports which, I
think, are already in their hands. May I, Sir, pay my testimony to the
studied restraint with which my Honourable friend, Mr. Joshi, stated his
case and which I think made his case all the more impressive? I cannot
take up every grievance that was voiced by Mr. Joshi as those grievances
cover & very wide field, but I shall endeavour to take up, what I consider,
some of the most important of them which are of a general character.
Mr. Joshi firstly laid emphasis on what he claimed was the racial diserim-
ination existing in practice in regard to appointments to the higher grades
-of certain categories of posts und he cited, I think, in this connection the
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«ase of guards. Let me read to the House the orders which have been
passed by the Board, and I think these orders should satisfy the House
that we have absolutely set our face against any such thing ss racial dis-
crimination. I shall read the relevant portion of those orders:

“No branch of the railway services should be reserved for any one class or commu-
nity, that members of all classes or communities possessing the necessary qualifications
should be eligible for appointment to any branch. Whatever method may be amployed
to redress communal inequalities or to prevent an undue preponderance of any one
-class or community, the efficiency of the services must be maintained and no candidate
should be admitted who does not possess the qualifications laid down as the minimum
mecessary for the work to be done.” .

So far as actual practice is concerned, I have endeavoured in the shors
time, since Mr. Joshi made his speech, to ascertain what it is, and one of
my officers who has himself served on the Eastern Bengal Railway assures
me that in actual practice, so far as he is aware, Indians other than Anglo-
Indians have, as a matter of fact, been appointed and are being appointed
direct to the higher grades of this particular category of appointments.

Then, Sir, let me take the question of the extension of provident fund
benefits to the lowest paid subordinates of the railways and let me assure
the House that the decision of the Board is not absolutely and definitely
final in this matter. The following are the terms of its conclusion: ‘‘The
Railway Board estimate that this recommendation, if applied to all rail-
ways, would involve additional annual expenditure of not less than half
a crore and in present economic conditions its acceptance is imposgible’’
I lay stress on the qualification there. Honourable Members will realise
that with so many competing claims on the financial resources of the rail-
ways it is impossible for us to do justice to everybody. Reduction of third
clags fares, the provision of greater amenities to third class passengers,
reduction of freight rates all ask for our consideration, and Honourable
Members will realise that there is not enough money in the till to go roun
and meet all claims at once.

o

Then, Sir, let me next turn to the question of the hours of employment
regulations. These are the considered recommendations of the retrenchment
eommittee:

“In view of the present financial stringency and the fact that there is a possibi'ity
of the revision of the convention being taken up at Geneva in the near future and
finally that the Whitley Commission’s report which has an important bearing on this
problem has not yet been considered, we recommend that further action be suspended
and that: no efforts be made to introduce these rules, where they are not at present
in existence.”

I would point out, Sir, that we have really gone very much further in
applying the Convention than under the strict letter of its terms we were
forced to do, but I would like it to be understood that we have every desire
and every intention to go further and I hope tbat it will be some consolation
to my Honoursble friends to know that we are doing our best to see whether
we cannot extend the action, which we have taken in connection with the
State Railways, during the course of the next year to the Bombay, Baroda
and Central Indix and the Madras and Southern Mahrattea Railways. My
Honourable friend, Colonel Gidney, complained of those, whom he describ-
ed as the autocrats of the railways, namely, the Agents. He emphasized,
I think, the difficulty of unrecognised unions in the matter of appeals.
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Here, agflin, let me remind him that the Board has already dealt ’thh this
matter and it has given the following assurance: . ;

“The Railway Board will consider an appea! if submitted by a labour union in 'f:ho
event of the Agent of s State-managed railway refusing to grant recognition to 1t.

Then, Sir, my Honourable friend, Sir Henry. QGidney, laid great stress
on the difficulties experienced by the low paid staff of the railways because
of ‘attachments for debt. I hope that that complaint will soon be a thing
of the past when this House has dealt with the legislation which is now
before it. So far as the recommendations are concerned, which specially
eoncern the railways, I do not think that there are any which are calculated
to result in any material direct increase in monetary benefits to the steff,
so that, I submit, it is not a matter of any very special importance that
effect should be given to these recommendations immediately or very
hastily. I do submit that having regard to the fact that these proposals
are very intimately bound up with large questions of administration that
every care should be taken to consider t%eir effects and consequences before
we commit ourselves finally to their adoption. The House will, I think,
realise that in these matters a step hastily tsken may land us in trouble
because of the difficulty of retracing our steps subsequently. Despite the
fact that delay has taken place, I would submit to the House that the
workers are not adversely affected, for the simple reason that machinery
exists already which enables them to bring forward their grievances, to
ventilate their complaints and to see that measures are taken to alleviate
the conditions of which they complain. I would like to give to the House
a very short sketch of what the existing machinery is and more especially
80, because my Honourable friend, 8ir Henry Gidney, was, I think, a little
unfair when he referred to the staff committees. I have had a note pre- .
pared on this subject, and perhaps the House will bear with me while
I give extracts which I hope will put the matter in a somewhat different
light from that which he threw upon it:

°

“In several workshops, e¢.g., at Moghalpura, Jamalpur, Lillooah, Lucknow and
Kharagpur, an employment or establishment officer is apecialfy provided, whose duty it
is to look after the interests of the employees, and who ordinarily interviews workmen
who have any grievances to represent. A further link between the administration and
the worksho% employees is supplied on the North Western Railway by the establish-
ment of Labour Bureaux in the Locomotive and Carriage and Wagon shops. All
workmen have access to the Buresux and an enquiry office is provided where workmen
can make inquiries regarding their pay, gratuity, etc,. Personnel or liaison officers
are also provided on most railways who deal with questions connected with Staff
Council, appeals and. welfare and with representations from Unions regarding particular
matters. Another means of contact between the staff collectively and the administration
is provided by Staff or Welfare Committees which have been formed on several railways
in the last few years under a variety of names (and, I think, here J may point out
that my Homourable friend’s suggestion that they comaist entirely of nominees of the
administration is not quite correct). The North Western Railway have Arss and
Divisional Councils and Workshop Committees consisting entirely of elected members.
The East Indian Railway have Welfare Committees in Workshops, Regional Area
Committees and. above them, Divisional Welfare Commitiees consisting partly of
elected and partly of nominated members. On the Great Indian Peninsula Raiiway,
the organization of Btaff Committees consists of a Railway Council, Divisional Com-
mittees, Station Committees at certain selected stations and Workshop Committees.
Members of these are partly elected and partly nominated. On the Bengal Nagpur
Railway, District Welfare Committees have been established primaril to ord
migvndu?l ::wgyeﬁl iw}j:iegtto b:}r}n‘% personal gx;ievnncee in a suitable’ form to the
notice of the higher authorities. consist of nominated mem i
the Indian subordinate staff in the vuiiou. branches.”’ bers representing
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Mr. M. 8. Aney (Berar Representative): Who nominates them ?

The Honourable Sir Joseph Bhore: The Administration, in that parti-
cular case—that I think is the only such case:

“The South Indian Railway have staff committees, with a mecjority of elected
:members representing all classes including persons in inferior service. The Bombay,
Baroda and Uentral India Railway have district staff committees, central astaff
committees and a general staff committee consisting of elected members to confer with
district officers, heads of departments and the Agent, respectively. The Bengal and
North Western Railway and the Rohilkand. .and Kumaon Railway have staff weifare
committees consisting of elected members representing the various classes with district
officers as ex-officio members. These committees are chiefly concerned with two
aspects of the labour problem—the extension of welfare work and the removal of
grievances. Meeti:gs are he!d periodically and proceedings forwarded to the competent
suthority whose orders are communicated to the Committees.”

Now, Sir, these committees are organizaticns the object of which is to
establish better relations between employers and employed and they owe
their origin to the initiative of the employer.

Then,: Sir, there are, as the House is aware, the trade unions. These
are the creation of the staff themselves and their object is primarily and
esgentially to protect the interests of the stafi. Behind and beside these
agencies, there is the Trade Disputes Act, the provisions of which are, and
can -be, invoked if these other agencies fail to secure a settlement of dis-
agreements and disputes. I venture to submit, Sir, that, even as things
are, the machinery which exists is not inefficient: it is still capable of
providing a valuable means for settling disputes and disagreements, but
it is in the interest of all parties, that it should be improved and that we
should be able to have something which will ensure, as far as possible,
what we all desire to have, namely, industrial peace and industrial co-
operation.

‘Lieut.-Oolone] 8ir Henry Gidney: Hear, hear.

The Honourable 8ir Joseph Bhore: Now, Sir, coming specifically to the
recommendations of the Whitley Commission, I think they fall naturally
under three heads. Firstly, there are the recommendations for a more
generous treatment of trade unions; secondly, there are those recommend-
ations which deal with welfare committees and a central council for each.
individual railway; and, thirdly, there are those proposals which deal with
the setting up of a central, permanent machinery for the settlement of
disputes. Now, as I have pointed out, time has inevitably had to be taken
for consideration, not because of any want of sympathy with the workers,
but because administrative problems of considerable magnitude and com-
plexity are involved. We all know, for instance, thut my Bonourable
friends, Mr. Joshi and Mr. Giri, are doughty fighters in the cause of labour,
but T think I am doing them no injustice when I say that, when it comes
to binding labour, they will not always be able to deliver the goods. We
might, in many cases, go far to meet labour, provided we felt that there
were those who could guarantee that labour would, in its turn, be able
and be prepared on certain occasions to take a certain course and act in a
certain manner. However, 8ir, I need only say that we have practically
completed our examinafion of the recommendations of the Whitley
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Commission and that we hope to be able very shortly to announce our con-
clusions. I hope, Sir, that at any rate not later than the date at which
the All-India Railwaymen's Federation has ite next meeting with the
30ard, we shall be able to state quite definitely what our conclusions are in
this matter, ‘

.1 Yiope my Honourable friend, Mr. Joshi, will not press his motion.
Once again let me assure the House that it is in no spirit of antagonism that
we' have examined these recommendations of the Labour isgiotw-
Rather have we done 8o with the full knowledge that contented railway
employees are the greatest possible asset of any Railway : Administratioti,
and, if we, Sir, are not able to accept every recommendation, it is only
because we have also to keep before us other needs and requirements viz.,
those of a sound Railway Administration. (Loud Applause.)

Mr. N. M, Joshi: Mr. President, I do not propose to detain the House
for more than only a few minutes. 8ir, the Honourable Membaet,
Mr. D’Souza, while opening the case for Government, gave the history of

is own rise from a guard to the top of the ladder, as he gaid. ' It is a rule,.

Y+ President, which I generally follow in dealing with permanent officials
of the Government, that I do not criticise the careers. of individual perma~
nent officers of Government. I shall only refer to one remark which he
made, namely, that the outsiders are the most dangerous people in trade
unions. Mr. President, I am not in that happy position of irresponsibility
in which the Honourable Member is. But let me tell him that Bhis
opinion is not shared by the Royal Commission on Indian Labour, nor,
may I say, even by the Government of India. It is true that the Roysl
Commission did not have the benefit of the advice of such a' distinguished
officer. Mr. President, I shall not deal with him any more.

The Honourable Member in charge of Railways admitted, at first, that
the Government of India did take s fairly long ‘time to consider tho
recommendations of the Royal Commission, but he said there were adminis-
trative difficulties.. But, Sir, I do not think there is any one here who:
will charge the Government of India with having acted hastily. ~(Laughter.)

Mr. M. S. Aney: With acting at alll

. Mr. N. M. Joshi; Now, it is almost four years since the Royal Commis:
sion made its recommendations, and there are several recommendations.
which, I am sure cven ihe Honourable Member will not suy, will create
administrative difficulties. Take, for instance, the first grievance which
1 mentioned, viz., that, whenever railway employees, after they are con-
firmed, have to be medically examined, they should have the right of being
examined by a specialist. I wonder what administrative difficulties will
be cnused by the aeceptance of this recommendation. .

" Lieut.-Colonel Sir Henry Gidney: None at all.
. Mr. X, M. Joshi: 'Well, Sir, the Royal Com)hissiop,lhbde récommend:
-atione- regarding the. #ight. of being- properly hesrd by people who ate:
-lisvharged -or dismissed.” I ‘do not know what administrative difficulties:
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that will create. A large number of the recommendations of the Royal
Commission neither  involve any expenditure nor do they create any
adininistrative difficulties. I, therefore, feel that the Government of India
was not justified"in delaying the consideration of these recommendations,
‘The Honourasble Member said that the Government of India have issued
orders for'the removal of racial discrimjnation. Well, Sir, you may issue
the orders but perhaps there are people who do not obey your orders. That
may be one of the reasons why my Honourable friend, Mr. DeSouza, rose
from the guardship to the top of the ladder. But let me tell him that
‘today on the Great Indian Peninsula Railway there is not a single perms-
pent Indian guard who is in charge of a passenger train on the main line.

,Mr. 8. Batyamurti (Madras: Non-Muhammadan Urban): Is that so?

Mr. N. M. Joghi: That is a atatement which I make. Let anybody
3 pa, COmE forward and say that my statement is wrong. Of course,

*7*  there are many. guards, but none of them is-an' Indian. But,
8ir, these things do not happen unless there are some people who prevent
“the Government orders from being earried out. ‘Then, the Honourable
Member said that if the recommendation of the Royal Commission with
regard to the provident fund is given effect to, it will cost half a crore of
rupees. Let them give effect to that recommendation partially. Let them
begin to spend, say, a lukh of rupees every year more to give effect to that
recommendation. Let them - go step by step, but let them meke a
beginning. Why reject the recommmendation altogether?  What they
have done is to reject the recommendation.

Then, Sir, with regard to the Convention of hours of work, the Honour-
able Member did not reply to my criticism that the labour supervisor
skould not be under the Railway Board. You cannot ask your officer to
undertake prosecution on behalf of Government of those people who are
responsible for the management of railways and yet keep the labour office
under the control of the Railway Board. The Act provides for a penalty
for the breach of regulations. "It is the duty of the labour supervisor to
find out the breaches of these regulations. ' How ecan you place that
officer under the Railway Board? I have got a copy of the report of that
labour officer. That poor man cannot point- out the breaches of the law,
because, if the breaches of the law are pointed out, naturally the question
will arise why were not those Agents prosecuted? I want the Honourable
Member to give a reply to that question.

Well, 8ir, the Honourable Member referred to the staff committee. A
large number of these staff committees are brought into being as rivals to
the trade unions. The Royal Commission has recommended that every
effort should be made in order that there should be co-operation between
these staff committees or staff councils (whatever you may like to call them)
and the trade unions. They also recommended that some kind of represen-
tation should be given to all the trade unions on these committees to the
extent to which their membership entitles them. T quoted a recommendation’
of the Royal Commission that those members of the staff committees who
belong to the trade unions should be permitted to be accompanied during
the meetings of the siaff committecs by the officers of the trade unions.
What huve Government done to that? Moreover, it is wrong for Govern-
ment to start welfare committees in rivalry to the trad¢ unions. T.will give
you one ingtance. Up to last year, there was no trade union on the Burma

»2
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Railways. So there was no welfare committee. The: trade union was
started last year and so was the welfare committee started.  May I ask
whether this is a right policy? Mr. President, I do not wish to go into
the details of these questions, but I do want the Government of India to
hasten their pace a little more. Four years is a long period, and if they
hasten their pace, they will be doing & great amount of good to the railway
employees. Before I conclude, I wish to repeat the suggestion which I
made that the Government of India should appoint a Special Officer on
their staff whose duty it should be to look after the mterests of labour and
that officer should not be drawn from the railway services. He should
either belong to the Indian Civil Bervice or to any other service of that
nature. I hope I have convinced the Legislature that the Government of
India have failed in their duty and they will join me in my protest.

Mr. President: The queation is:

“That the demand under the head 'Workm Expenses—Expen f the Traffic
Department’ be further reduced by Rs 100.” g e penses of e Ar

The Assembly divided:
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The motion waa adopted.

Mr. President (The Honourable Bir Abdur Rahim): " Two Honourable
Members who do not belong to any group have given notice of motions
which they want to move today, one is from Captain Lal Chand and tha
other is from Mr. Sarma. The notice of the motion from Captain Lal
Chand was given at 11-50 A.M. on 2Brd February and the other from Mr.
Sarma was given at 12.25 p.M. on 28rd February. Therefore, the moticn
of Captain Lal Chand stands first in the list unless he is prepared to waive
his right in favour of Mr. Sarma.

Mr. R. 8. Sarma: Bir, in the conference yesterday between yourself
and ourselves, it was decided that the motions would be taken today in
the following order, first Mr, Joshi’s, then my motion, and afterwards,
Captain Lal Chand’s. It was only an accident that to make his motion
formal, Captain Lal Chand gave notice of his motion a little earlier than
me, and it is & matter of no concern ss to when he gave it, as the order
of procedure had already been settled.

Mr. President (The Honourable Bir Abdur Rehim): If there was any
such arrangement, that was between the Honourable Members themselves.

Mr. BR. 8. Barma: You, Mr, President, gave out this morning that these
will be taken in this order, i.e., first Mr. Joshi's, then the one on wagons,
and then about agricultural produce.

Mr. President (The Honourable Bir Abdur Rabim): The Chair's atten-
tion was not drawn to the fact that the two Honourable Members might not
agree among themselves. (Laughter.) In the absence of such agreemens,
the Chair must follow the ordinary practice and teke up the motions in the
order as thiey stand. ' The Chair, therefore, calls wpori Chaudhri Lal Chand

to move his cut motion.
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Excessive Rates and Inau.ﬁcicnt'F&ciﬁffcs for Transport of Agricultural
Produce and Live Stlock..

Oaptain Rao Bsbiadur Ohaudhri Lal Ohand (Nominated Nom-Official):
Bir, I move: '

“Thst the demand under the head ‘Working Expenses—Expenses of the Traffic
Department’ bo still further reduced by Rs, 100",

4o . discuss the excessive rates and insufficient facilities for' transport of
agricultural produce and live stock. BSo far as the actual rates are con-
-cerned, the matter was fully discussed yesterday on the European Group's
cut. Mr. Bajoria, who ecarries on & large and extensive business and is
an expert in these matters, gave detailed figures to show how railway
rates were unfair to the agriculturists as well as to the industrialists. - We
expected some concessian figures from the Honourable Member, Mr.
D’Souza, who very eloquently put the Government case before this House
yesterday, but we were sadly disappointed when he did not even touch
‘on that question. As a rhatter of fact, one portion of my motion would
‘have been out of order if he had utilised the opportunity of giving details
‘of concessions, if any, that they have been earmarked for agricultural and
dairy produects and also for live stock. The few variations that were sug-
gested and discussed yesterday were due to competition between water-
ways and railways.

8ir, the subject is very wide, and I confess that it is not my special
subject, and the reason why 1 do not propose to tackle the actual rates
is that I am not an expert in figures and thus leave bh_em for experts like
my Honourable friend, Dr. Zisyddin, and others. I will, therefore, argue
my cage a8 8 layman sizoply to ask for concessional rates for t:he’t:r_ang-
port of agricultural produce, inoluding v.egeteblea, ,t'od.gier. fuel, fertilisers,
dairy products, agrioulbursl tools, machinery and la've stock. I base my
claim on two pointa: firstly, India is purely an sgriculbural country, and,
as agriculturists and the largest consumers of goods, their contribution to
the treasury should not be measured from the land revenue ﬁfurea and
the cesses they pay, but the bulk of all indirect taxes also should be cre-
dited to their accounts. All the high tariff walls imipose fresh taxes dpon
them, as by those wallé they are débarred from buying in the cheapest
mérket. Secondly, theﬁgﬁcitﬂé of giving eoncessions to industries has
been in practice for a mmber of years snd every yoar large sums are given
away to one industry or sngther. Thers i mo suoh direct ocontribution b
agricultural concerns #hd (overnment should welconie suggestions which
may give some relief of a similur natire to the agrioutturists as well. That
however, is a side issue, sod my clajm for concessions ior_agr__n.qult.umll pro-
ducts by railways rests, mot only on general grounds, but also on some
special grounds. All State-managed railways have the guarantee of the
general revenues of the country to meet their liabilities in times of styess.
In the case of all railways, the executive help them in aequiring lands,
in keeping their lines safe, and most of the provisions of the Railway Act
give special protection of the railways, whether State-managed or o'ther-
wise. This is all at the expense of the people’s tﬁxgrdnglm;; With. rights
there must be liabilitigs as well, and we pre justified in “k"fg for conces-
sions for the agriculturiste who sre the greatest suferers. To take one
simple case, do Honoureble Members real _‘how‘n_mnl‘l_-_ inconvenience 3e
maawed to & poassnt when his land ,iggj*'intgl”q!pgeoe_l by & rajlw, 1?5?
1 hope we reslise that crossing a rallway line from qne part of the 1 ol
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to another alone would amount to trespass. But that is not all. Agricul-
fural produce is transported in such large quantities that, even in conai-
deration of this large use, there should be a concession for them. )

In regard to cattle, my case 18 simpler, and even on economic consi-
derations of the country as & whole, we need concessions. Every year
fhousands of cattle are exported from up-country to big towns like Bombay,
Calcutta, Madras, Poona, Benares, etc., and also to Burma. To give
Honourable' Members an idea of how many cattle are exported from up-
<ountry to these big towns, I have the authority of the Veterinary Depar[;-

ent of the Punjab. An inquiry was held into this matter and it wss

Eupd that from ‘one station, i.e., Rohtak alone, 112 milk cattle (cows and
buffaloes) were exported daily on the average. This comes to about 40,000
<attle annuslly from one railway station tﬁone. There are many stations
of that nature, and Honourable Members can realise how many cattle are
exported every year from this txact which is known as Hariana. This does
not include transport of cattle by roads. Now, all these milk cattle are
imported into big towns, and they never return to their place of birth. 1t
is & well-known fact in Bombay that as soon as a cow ceades to give at
least three seers of milk, i.e., when the quantity of milk that it gives is
less than three seers a day, it is at once auctioned and sent to the slaugh-
ter-house. The best material is thus wasted. If the railways had any
responsibility in this matter and felt their responsibility to this country,
they would at once give concession rates say one-fourth the usual rate for
these cattle to be returned to their homes. They could be given away to
agriculturists here at a nominal price to be sent back next year for the
benefit of those big towhs. Bir, in 4n agriciltural country like India, whero
I;];le proverb 'was that milk ‘was in pRrty, the conditions are becoming
opeless. 1 shalt hete quote Mr. Kothawalla, 'the dairy’ expert to the Gov-
ernment of India. In his paper read before ‘the Cattle Conference on the
28rd January, 1024, he said: '

“The price at which milk is sold in Bombay is thirteen times dearer than in
the United Btates of ‘America and twalvétimes dewrer thati in the United Kingdom."

. _The per capita consumption, therefore, is much less, and this has a.very
bad effect on the health of “the people and ‘accounts for the heavy chila
wportality’ in those big towns. He further says:

““The ﬁ" capita consumption of milk in Bombay is 3.1 ounces, while in the United
xlt:gddm t 1l 10 bti!!cet‘; H‘I‘d in t_ho" Uhited Btat.e_h_' it is BO om:_lce!.“ i
Sir, the only ra;nediy for all this is cheap rates of transport of mili
palble and & bigger supply than is at present aveilable in the country. This
ip only possible if drlv cows and buffsloes, that are wasted every year, are
refurned for further lactation to their old homes. The Royal Commission
on Agriculture considered this point, and, at page 879, we bave details of
their findings. 'In para. 315, they say (and with your permission, Sir, T
will read the whole paragraph, because in that paragraph are contained
Tnost of the' difficultiés under which W8 dre labouririgl: ~* ©
““There is, however, one point in connection with railway transport which, in our
wiew, cdlls for' iminediate examination by thé railway - authorities, It -appears that,
ow:;ﬁ to the high rates which are charged for the trunsport of cattle by passenger ar
express (fairis, they are ‘usudlly sent 'hy slow ds trains and frequent'y in
vetitilifed i@ uhitiftaBle travhs. Phe only provision om-the subject at present
- mdm”nil;:gt ::ith. ‘request- sn‘: risk of :mi, cattle, ;iurl'l travalling ' for
émﬂnmu & junction of ofher first. ajass ettion and wllowed Lo break
mey “for n’d'tm than g bours.” We think &: :I!::.rz o i‘: i:o pru:n'? permiasive
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form is probably an insufficient eafeguard. We, therefore, recommend that ihe ¥ﬂ‘ll:
way Board shou‘.? investigate its working and make sm:nuble r::;‘le?rznm“’pr: ] e;t
8] rs that cruel to cattle, if not rmanent injury, ay .
cgﬁ?!.itiom. We shtciﬂd ourselves see no glfjedion to its lgeing' made a definite 1espon-
‘sibility of the owner that cattle should he rested and fed at fixed intervals en roufe
provided that the railways on their part supply reasonable facilities. We would
further suggest that the feasibility of transporting all milch caitle. by passenger of
parcel express train at the rates at present charged for their catriage by go?ds trx-m.n(i
and also of improving the type of wagon used for the transport ef all cattie, shoul:
be investigated. In existing conditions, large number of good milch cows are imported
into Calcutta and Bombay by milk vendors who sell them for slaughter at the end
of the lactation period as they cannot afford to stall feed them until they calve again
or to send them back to the districts. In such circumstances, any measures which
faci'itated the rapid transport of catfle at reasonable rates would furnish a valuable
contribution to the solution of some of the problems connected with animal
husbandry. ..., ..

I was told the other day by & cattle dealer, who takes cattle regularly to
Calcutte by train, that the number of casuslties in the way is not negli-
gible. I will give one more interesting fact and that too from the report
of Btha Royal Commission on Agriculture: this appears at page 878, para
818:

“A point raised by the Imperial Dairy Expert was that the railways charged the
same amount for the carriage of a newly born calf by passenger train as is char
for a full grown cow and that this constituted a hardship to the Indian cattle trade as
Indian cows are useless as milkers unless accompanied by their calves. Newly born
calves can take up but little space and we consider that a calf aged one month or
under should not be charged for when travelling with its dam,'

I make no comments. Of course, in the case of human beings, the rule
is that up to the age of three no charge is made, and between three and
twelve they charge half rates. I do not know why they charge double
rates for a cow and a calf. . .. .

Mr. P. R. Rau (Financial Commissioner, Railways): The calf is not
carried in the arms of the cow. (Laughter.)

Captain Rao Bahadur Ohaudhrl Lal Chand: A child of 12 years of age
is also not so carried, Bir. While on the subject, I wish to point out that
we cannot take full advantage of big forest reserves both in hill sides and
in the pleins if we do not get these transport facilities by reilways. Foddar
is scarce in some parts of the country and goes waste m an-
other. Similarly, we cunnot utilise green grass of forests unless our cattle
are taken there at cheap rates. I have myself seen large areas in Raj-
putena where thousands of cattle can be fed for nothing. Not only this:
‘T can quote a case where the railway authorities are guilty of unequal
treatment between the rich tea planters and poor agriculturists. Oil sesd!
cake is used by tea planters as fertiliser, while the same thing is used tc
feed cattle by up-country cattle breeders. If we examine the railway
rates, we find that tea planters of Assam get them at very cheap rates as.
a concession, while we do not get any such mild treatment.

T hope I have made my case clear for a concession; and it is hoped
that the Honourable 8ir Joseph Bhore will do us a good and kind turn by
muking some provision before he leaves charge of his high office. All of
ue here are anxious for rural uplift: but Governinent should understand
that mere digging of pite for night-scil, putting some ventilation in our
huts or the like will not help us. Raise our economic condition, and tha
will be the resl uplift. I would, in this conneetion, make the following sugs
gestions for the consideration of the Railway Board. These suggestions
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are of w constructive nature, and 1 do so because genersily the remark that
is made from the Government.side’ is ““Wall, this is all criticism: uo com-
_gtructive. suggestion has been made”. My suggestions are:

(1) Give concession rates for return of milk cattle from big towns st
quarter the usual rate.

(2) Give vendors passes to bring milk products to towns by entitling:
.such people to travel on third cluss tickets with one and n half
maunds of such produce. .

(8) Give & general concession for dairy products including ghee.

(4) Give fodder concessions throughout the year and particularly
" during the lazy season.

Now, Sir, baving said this, I will give the House one small story
(Laughter), and that story illustrates the difficulties of the poor and ignor-
ant agriculturists. 8ir, there is a tract of land between Rohtsk and Pani-
pat. The whole of that tract is well irrigated and densely populated.
There was no railway line here, and we had been pressing hard ang asking
the Punjab Government to connect that tract of land by means of a rail-
way line. At first, proposals were made to construct sn agricultural tram-
‘way. I was then on the Communications Board of the Punjab, and a
survey was carried out. But when it was discovered that the line would
‘prove a very profitable proposition, Government agreed to have a broad
gauge line, and that line has been opened since. The estimates received
from the officer who was deputed to prepare the estimates showed a return
of nearly 16 pet cent. on the investment. . . . . (An Honourable Member:
““What is the story ?”’) TPlease have a little patience, the story is coming
presently. (Laughter.) Now, when the railway line was actually con-
structed, the Engineer, in order to show economy, took the line straight
without touching any village or any Abadi. There is a pucca parallel road
running along the villages, but this railway line runs through cultivated
fields without touching any Abadi or village, and as a matter of further
economy, the railway authorities did not acquire any land for any approach
road from the intervening stations to the pucca roads, so that there is
no way now leading to these stations by which goods could be carried for
loading and unloading purposes. In 1927, there was scarcity of fodder in
these parts, and the %’unjab Government gave very liberal concession rates.
An agriculturist belonging to a village near about one of these railway
stations went to Montgomery and purchased four wagon loads of fodder
and booked them to his place. It transpired then that in the intervening
stations there were no second lines, nor was there any arrangement for
either stopping the wagons or detaching them from the railways. So those
four wagons were held up at the nearest junction station, that is, at Rob-
tak. The man went to the station master to ask for delivery of the fodder
he had despatched. The station master telegraphed to the junction station
and told the man that the wagons had been unloaded some days ago at
Rohtak and that his fodder was lying at the station yard, and he could
take delivery of his stuff from there. Of course, the Government were
also interested in this, because three-fourths of the fare were paid by the
Government, and the Deputy Commissioner was issuing certificates to the
effect that it was properly delivered. Now, this man, I mean the mén who
had sent the fodder, came to the station and asked the station master when
his. wagon was going to be sent to the station of destimition.’ The station
master said: *‘Oh, mo, it cannot be sent there, because there is no placn:
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“to discharge it and he-must take the delivery at Rohtak’'. The man said
“‘I would not have brought it'if I'had known this. But as there is no facility
for the delivery of my fodder at my village, I have to take delivery here’’.
The result was, that there was a dispute between the two parties, and
‘this man reported the matter to the Deputy Commissioner. The Deputy
Commisgioner asked the Tahsildar to see that justice was done to the poor
man. In the meantime, the bocking -clerk or the 'delivery clerk, whoever
was responsible for handing over delivery of the fodder, began to negotiate
‘with the man and ssked him to pay Ra. 50 as demurrage charge, and a
'bargain was struck for Rs. 20 after a long discussion. Mind you, the
‘money went not to Government or to the railway, byfi it went to the
‘pockets of common funds of the railway staff there. The poor man paid
Rs. 20. (An Honourahle Member: “'Time, Sir.”') ‘Wait, let me finish this.
“The man paid Rs. 20. (Another Honourable Member: ‘‘Fiish the story
“please.’’) The man paid Rs. 20 to the delivery clerk, and as is generally
‘the case, after a bribe 'has ‘been paid, they always become friends, and
‘begin to trust each other. (Laughter.) The money was paid in the evening
-after the office had been closed, and the Chowkidar was asked to allow him
“to take delivery of the fodder. The actual taking of receipt was deferred,
till next morning, as they never realised that goods will be despatched in
-one night. This consignor was very clever. He at once sold the fodder to
~a private dealer, and the fodder was removed that very night. The next
‘frorning the goods clerk wanted fhis man to produce the receipt, but the man
-demanded delivery of his fodder. There was a quarrel between the two
-parties. On the other hand, the Tahsildar was pressing for the delivery of
-goods saying that unless the goods were delivered that day, the goods clerk
‘would be challanned. Railway people were in a fix, and they naturally
«camo to me (Laughter), not to consult me as a lawyer (Laughter), but ss
an agriculturist and as a fellow Jat. They thought I should intervene aand
-gettle matters between them. (4 Voice: ‘‘How much did you charge?')
(Laughter.) I am coming to it presently. I did not charge anything for
this, but I had taken good fees from him, when this man had heen chal-
Tlanned in a murder case before. (An Honourable Member: “What did you
‘charge?"') (Anothcr Honourable Mcember: *‘Did he get the fodder? Pro-
bably he got it.”’) Anyway, thers was no occasion for charging anything.
T asked the man to be quite frank and t€ll me whether he actually tuak
delivery of the goods. He admitted having taken delivery of the fodder
-and having paid so much to the clerk. The other parties also admitted
*having taken the money from him, and the result was that, after these
negotiations, the money was returned to the man and this man wags nﬁkpd
4o return the receipt, but he would not return it. He said he must have
his Rs. 20 more. (Laughter.) He said: “‘I paid Rg. 20 ot the other end
to secure wagons, and they had to pay that amount glso befare thay
secured the receipt.’”’ This, in brief, is the story. T think, so far ag the
working of the line is cancerned, this is a very Food exarople. His Excel-
Jency the Governor of the Punjab, when opening the lipe, spid that the
agriculturist would benefit by .é;e line, but ap fhere pre no facilities for
transport of goods at those stations, ﬁh?-w‘??ki“% is very defective. Then,
there is anather thing which is & source of trouble. . . . .

Mr. Pregident (The Honaurshle Sir Abdwr Rebim): The Honoumsble
Member's fime 8 up pow. -
o Rao Bahador Shandhei Ll Ohand: Msy I -have Ywo minutes
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Mr. President (The Honourable Sir Abdur Rehim): Only one minute
Osptaim Rso Bahadur Oheudhiri Lad Oband: Bir, the working of the
passenger traffic on this line is also unique. The train always leuves Puui-
-pst half an hour late and always reaches Rohtak half an hour late. My
~friend, Mr. Bham Lal, will bear me out, that the trains leave hulf an hour
late and reach Rohtak half an hour late, and it is always shown as the
_right time. I was once coming from Karnal and this train was delayoad
.beyond time at- Panipat. I asked the railway people why they were delay-
-ing as there was no other train for which they had to wait. They said:
““Wo can make good the delsy in the way,”” and it started half an hour
after the scheduled time. But what did I see? When the train was in
anotion, the guard held out His hand and shouted: ‘‘Right time,” ‘‘Right
#ime’’, and the response from the station also was ‘‘Right time’’. ‘'Right
time.”” This happened at every station, and the train, when it reached
Rohtak was supposed to have arrived ‘‘right time”. This is the sort of
working of passenger trains we have on that section. The place is not iur
_off, and I invite my Honourable friend, Mr. Rau, to have a look at the
working of this line. To add to our difficulties, there is no ballagt on this
“line. If the last year's floods did so much damage in Rohtak town, it was
mostly due to the breaking of the line, as breaches were caused in the line,
.because water had accumulated on one side. Sir, this is Government line.
“When lines are constructed there, they do not build enough culverts for
proper drainage. That was the chief cause of Rohtak floods last yeor
With these few words, I move my motion.

Mr. President (The Honourable Bir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Working Expenses—Expenses of the Traffic
-Departroent’ be still further reduced by Rs. 100.” -

An Monourable Member: Let the question be now put.
_ Prol. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural).
Although one gathers the impression from the speeech made by the Hon-
rourable the Mover of the cut that, after all, it is not really a very difficult

atter for the agriculturists to go on paying the freight and other churges
‘that are being levied upon the conveysnce of their grains, of their pulses
:and of their other agricultural produce and also cattle, it is a fact, & miser-
:able fact, in this country that agriculturists are suffering and have been
:suffering to a very much greater extent than either the coal mine ownets
.or the shipowners or the piece-goods merchants or any of the other big
_people who are able to make their profit in lakhs and crores of rupces
and not by few rupees and annas es is the case with the agriculturists. It
.is p fact that the agriculturists in this country have been paying and were
puying, during the year 1038-34, about as much as one-third of the total
revenues that the Government of India were able to derive from the rail-
.ways on goods traffic. Out of the Re. 59.87 crores which it derived out
of the goods fraffic, as much as 20 crores were contributed by the agricul-
turists on the transport of their own commoditics, such as rice, sugur,
‘fobacco, oilseeds, ste. All these commodities have given them an increased
revenue, more than they had given duwring the previous year. The Hon-
wurable the Commearee Member had the hardihood the other day tn main-
~tain that he would rather give mensurable, direct and definite amount of
-aspistance to any of these agriculturists or to any group of these agricul-
burists, than give indefinite, indirect apsistance, that is, by not lowering the
ﬁmﬁt ¢herges upon the transport of agricultural produce. He was pre-
gpared to devote more than tweniy minutes of his reply on the first molion
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in order to satisfy and if possible to persuade the European Members of
this House over their grievance:about the transport -of ‘tosl: from oné’ part
of India to another part of Indiz and so on. ‘But he was not prepared
to say anything definite, to say anything fresh, to say anything construe.
tive a8 to what he proposed to do to help the.agriculturists in this country
either in their capacity as third class passengers or in their capacity as thods
interested in the transport of agricultural produce. All that he was prepared
to do was to simply ask us to refer to his speeches, speeches made in 1984,
1983, 1932, and so on. And this reminds me of the Hindu priest, Muham-
madan priest or Christian priest, who always respectably refer us to-their
religious doctrines as propounded in the Ramayana, the Koran, or: the
Bible. Similarly, if you go te Sir Joseph Bhore for his advice, or for his.
counsel, or for his view, about anything, he would refer us to Sir Joseph.
Bhore 1934, Sir Joseph Bhore 1983, Sir Joseph Bhere 1982, and so on. °

- Going into these freights in detail a bit, we find that so far as grains
and oilseeds are concerned, the highest rate charged per mile per ton ‘is:
25 pies in one line, whilst the lowest is 6.48 pies in another line. Where-
as Government charges for coal for home lines are the highest being 5.98:
pies and the lowest 1.80 pies, as regards coal for foreign lines the maxi-
mum is 7.88 pies, while the minimum is 2.43 pies. For other commodities
it is 28.9 pies and the minimum 7.47 pies. The Government of India have
been prepared, and rightly, I dare say, to make concessions in railway
freights for transport of coal, because Buropeans and Indians who are well
organised and who are rich and are able to make their voice felt on the
Treasury Benches, are interested in it, and the Government are-preparéd to
charge the maximum of 5.98 pies only per mile, whereas for grain and oil-
seeds, in which the unorganised and illiterate and poor peasants are inter-
ested, they are pleased to charge the highest rate of 25 pies whilst the
lowest is a8 much as 6.46 pies. Therefore, I submit that it is time that
this House took this matter very seriously and looked at it, not in the flip-
pant fashion as my Honourable friend, the Mover of the cut, would have
liked to look at it at the close of his speech, but looked at it seriously and
tried to devise the best manner in which we can influence this Government
to lower the railway freights on the tramsport of agricultural produce. But
there is always this difficulty. We can only explain our difficulties here.
We can only voice the feelings, the sufferings of the people here. But
what is it that we can do after that, if the Honourable Sir Joseph Bhore
does not think it fit to make the necessary concessions? In Southermn
India, the growers of paddy and other agricultural produce have been clam-
ouring for a suitable reduction in the freight charged on agricultural pro-
duce, and the only answer that we have been able to get, the only con-
cession that we have been able to gain from the Madras Government as
well as the Railway Authorities has been a paltry concession in freights that
are charged upon the conveyance of paddy from Trichinopoly and Tanjore
to Ceylon and nothing else. What about the eonveyance of other agricul-
tural commodities all over India, between one station and another station ?
‘What i8  usually asked for is that the freight charges that
are levied upon agricultural produce exported to places outgide India
should be lowered. But very few people have been at pains to explain to
the Government of India as well as to the public that three-fourths of our
agricultural produce really do not leave the shores of India, but is consumed
in India by millions of people. From one part of India to another there
is a tremendous amount of trade going on, & tremendous amount of convey-
ance of goods is going on, and it is on this that the major revenues of the:
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Government of Indie from railways are derived. Therefore, it is on this
section of our trade that the Government should reslly lower the freights,
and I suggest to Government, as well as to Honourable Members, that
they should, at least from now, try to show some concession to the pea-
sants, to show some consideration for the needs of the pessants, and not
dismiss the question with a few stories, in a flippant fashion, and with a
mice laugh, and then satisfy themselves that they have done all they can
One thing I can tell the Treasury Benches is that if the peasants’ griev-
ances are not redressed in time, whether long before Sir Joseph Bhore
lays down the seals of his office before His Excellency the Governor Gene-
rad or a little later on,—if Government do not care to redress the grievances
of the peasants, if this House does not care to concern iteelf about the
sufferings of the peasants, there is bound to be a revolution in this country,—
a revolution that will want to get rid of this sort of Government, you may
call it Satanic, or something else, but this form, this sort of Government,
with a view to getting, not the zamindari Government, not the oligarchical
Government, not the Maharajadhiraja Government, or the Maharaja Kumar
Government, but the Government of the peasants and the workers, and
that day will soon come, not by peaceful means alone, but by any means
that may be available to the peasants if their grievamces are not redressed
in' time properly and fully.

‘Mr. Frank D’8ouza: I explained yesterday how we try to keep uniform

4rM. rates on the railways. Today the discussion has taken on
another aspect, and I am glad of this, as it gives me an opportunity of
saying something in reply to my Honourable friend, Chaudhri Lal Chand.
I hope I will be able to satisfy him and the House that railways are doing
what they can to assist in the free movement of agricultural produce.
The term ‘‘agricultural produce’’ covers a very wide range of commodities,
beginning with a cheap commodity like fodder and coming up to a valuable
commodity like cotton. Now, it is obvious thet if the rates for all agricul-
tural commodities were on the same basi¢, they would have to be sufficient-
1y high to produce adequate revenue, revenue at least equivalent to what
the railways are earning at present. That would mean that the rates for
fodder would be very much higher than they are at present and the rates
for cotton would be substantially lower than what the railways now charge.
Taking fodder as one of the commodities specifically referred to by my
Honourable friend, Chaudhri Lal Chand, and particularly also as he comes
from the North Western Railway area, and referred to movements on that
line, I may say that the rates for fodder on that railway are about the
lowest that are charged on any railway. I do not think I would be doing
him an injustice if I were to say that he was not quite sure what the rate
for fodder on the N. W. Railway is at the moment. The rate that the
North Western Railway is authorised to charge for fodder is the first class
rate, ‘38 pie per maund per mile. The actual rate that they charge is
20 or one-fifth of a pie for the first hundred miles, and as the distance
increases, the rate per maund per mile decreases. This scale of rates is one
of the lowest charged on any railway for fodder. It is definitely a conces-
sion rate, and, if. my Honourable friend Chaudhri Lal Chand was aware of
it, he would perhaps not have asked for a further concession to be given.
Then, again, during periods of fodder scarcity, at the request of Local
Governments, railways,—and by railways I mean not only the T{orth
Western Railway, the East Indian Railway and other Btate-managed lines,
‘but also Company-managed reilways,—introduce spedial rates which are
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on u wagon mile basis, something like 8} nnnas per wagon per mile. Ths:
consignee in these cuses pays only & small proportion of the churge, the
balance is paid by the Local Government. But the 8} anna rate which is
charged is in many cases a reduction on the ordiriary rates that railways:
allow for the movement of fodder. My Honourable friend, Chaudhri Lsl
Chand, also referred to the rates for manures. I wonder how many there
are who realise that railways carry a maund of manure ten miles for one -
pie. This rate of one tenth of a pie per maund per mile is the minimumy
that railways are authorised to charge, and is defimitely a concession, the-
rate which they could have charged bheing '88 pie per mile per maund.
Here, again, is a concesgion which people are not generally aware of when-
they ask for a concession to be allowed for the carriage of manures.

Then, my Honourable friend referred to dairy products. That, again,
oovers a very wide field. Milk and butter are dairy products which are
carried: by passenger trains at half or a little over half the ordinary rates:
that apply for other parcels traffic. -Railways have gone further, and, in
some cases, charge even lower rates than those for dairy products. _

To assist agriculture generally, several railways are now carrying all
kinds of seeds, seed sugar-cane, seedlings, cuttings and plants, intended
for agricultural purposes at rates that are one-fourth the ordinary parcels.
rate. If a wagon load were booked with this kind of traffic and carried
at one-fourth the parcel rate, it would be carried at a rate below what it
would cost the railway to haul the wagon. It is just because in practice
the wagon conteins other artioles chargeable at higher rates that railweys
‘ean afford to carry these seedlings and seeds at rates as low as one-fourth-
the ordinary parcel rate.

Then, 8ir, my Honourable friend also had something to say as regards
the carriage of live stock. He referred to the recommendations of the
Royal Commission on Agriculture. Every one of these recommendations
was examined very carefully. They looked simple enough as they ap-
peared in the Royal Commission’s report, but the consideration of some
of them took, it may surprise the House, about two years before decisions
were finally arrived at. Speaking from memory, I may indicate briefly
the action taken on some of those recommendations. One referred to the
desirability of holding up live stock wagons en route to enable cattle .to
be rested, fed and watered. Railways were asked to consider this recom-
mendation and the Railway Board kmow that sympathetic consideratien
was given to it, but general opinion was against its acceptance. Railway
journeys are long enough as they are, and it would be unfair to the owners
of the cattle and might amount to cruelty to the animals to keep them
longer on the road by holding up wagons at stations en route. Another
recommendation of the Royal Commission had reference to improving the
type of wagon used for the carringe of cattle. Normally, the type of
wagon uscd for the carriage of cattle has wooden floors. To the extent
to which those wagons are available, they are generally used for the -cax-
ringe of cattle by goods trains. When, however, it becomes necessary ‘to
carry live stock by passenger train, the position is slightly different. Here
the camparatively greater speed at which these trains run make it neces-
sary to use a special type of vehicle called a horse-box. The number of
‘animals that can be put into a horse-box is less than the number that oan
.be put into an ordinary wagon cwrriéd by 'goods ‘train. - It s inevitable,
‘however, that the tharge for corrimgs ¥y pesseager trsin = shguld be
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greater than the charge. for carmage by goods train. “But the charge for
carringe by passenger train is nothing very substantial. It is the same
as for horses, it is true, but, for a whole horse-box oceupied by cattle, the
rate is for the first animal three annas a mile for the first five hundred
miles and .two annas s mile for the additional distance beyond five
hundred miles, and one anna per mile for each a.dditiona.;l animal after the
first. But there is no such limitation for the carriage of enimals by goods
train. Here, mespectxve of the number of animals that can be loaded im
& wagon,—and a maximum is fixed only in order to prevent. cruelty to-
animals in transit,—the rate generally is four annas per wagon per mile,
when booked from stations on a broad-gauge line, and three and a Half
annas per wagon per mile when booked from stations on a metre-gauge
line. Railways have always recognised the desirability of essisting in the
trangport of cattle, particularly to large centres such as Bombay.

The special point to which my Honourable friend, Chaudhri Lal Cha.nd
referred was us regards dry cattle required to be returned to upcountry
stations, which had alfo been counsidered carefully.  Prior to this examin-
ation, there had been a reduction in the rate from five annas per wagon
per mile to the existing rate of four annas per wagon per mile. It will
be recognised that there must be some limit to the extent to which rail-
weys can reduce their rates, and, I submit, 8ir, that a rate of four annss
&'mile, which approximates to a little above the average cost to railways:
of oarrying a goods wagon per mile by goods train, is not an unreasonable
rate in faot, it is a concession which those who advocaté the grant of a
coneession would redognise as reasonable.

' Another point, Sir, which my Honourable friend, Chaudhri Lal Chand,
made had reference to the number of casualties amongst cattle when
carried for long journeys. His information on this point, he said, was
based on the report of one cattle-owner. Well, Sir, I have been lufﬂclently
Iéng in an office where information of this kmd comes in quickly, and must
confess to not having heard yet of a single case in which cattle have been
Killed ‘en route owing to anything connected with railway working, (Mr.
R. 8. Sarma: ‘‘Unless they are run over’’)—barring accidents.

Another point he made was that it was unreasonable to charge calves
as if they were full-grown animals. My Honourable friend was not quite-
vight on the point. One calf not exceeding three and a half feet high dt:
the shoulder when accompanying its parent animal is carried free of
charge. (Hear, hear.)

Then, my Honourable friend. very kindly, before concluding his speech-
said he was gomg to offer some constructive suggestions. 1 was very
interested. Sir, in hearing that constructive suggestions would be forthcom-
ing, because it is not very often, Sir. that we get them from the non-
official side. It may not be their business ‘to make such suggestions, and
it may be admitted that it is for the officiul side, if I may say so, to-
consider, with the comparatively wider sources of information thiey have:
and from their own experience, what line of action is the best to adopt,
but constructive suggestions coming from any source are always very
welcome. My friend's c¢onatructive suoggestions, however, ‘did’ not go-
beyond suggesting that we should give concessions. Well, that is scarcdly
constructive. -1 will take the first. He proposed that we should give
concesgion rates at one-fourth the general rate. I take -that to: apply to
fodder. As I explained just now, the ordinary rate for fodder is ‘88, but
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‘the actusl rate charged is substantially below that. The second con-
strugtive suggestion was that vendors should be given passes to bring
milk. Now, my Honourable friend did not suggest between what points,
#t what stations and in what areas, sush passes should be given. But
‘we do know that for the carriage of market produce in some areas certain
railways do allow a larger amount of luggage to be taken by a passenger:
holding an ordinary third class ticket. If this is what my Honourable
friend suggested . . . . .

Oaptain Rao Bahadur OhaudheiEial Ohand: Yes—that they should be
.sllowed to take sixty seers on a third class tioket.

Mr. Frank D'Souza: I take hls suggestion as meaning ‘‘not definitely
sixty seers, but something more than what is normally allowed on a third
olass ticket, which is only 25 seers’’

Oaptain Rao Bahadur Chandhri Lal Chand: It is fifteen.
Mr. Frank D'Sousa: I beg your pardon—it is twenty-five.

Then, Bir, he asked for cheaper rates for agricultural produce, and my
Honourable friend, Prof. Ranga, elaborated that point. He particularly
stressed the need for cheaper freights for agricultural produce. But I
must confess I was not able to follow the figures he gave. As far as I
-could gather, what he was saying was that railways carry their own
‘materials and materials for other railways at rates that are substantially
below those charged for ordinary public trafic. Well, S8ir, there is
nothing unreasonable or wrong in that. Railways carry their employees
free of charge when they are on duty, even when this duty is not connect-
ed with the train. What is there wrong, therefore, in railways carrying
their own materials free? But they do not, in point of fact, carry them
free. In order to prevent abuses arising, railways have prescribed, for the
carriage of their materials, charges that approximate to the actual cost of
‘carriage, so that, from that point of view, my Honourable friend, Prof.
Ranga, can have no grievance agginst the railways’' policy in the matter
of railway freight. But, Sir, I should imagine Prof. Ranga had more in
mind the conditions on the South Indian Railway. He referred, rather
deprecatingly, if T may say so, to what the South . Indian Railway had
done in the case of the freight rates for rice. Memories are short in these
matters, but a little investigation would have shown that the South Indian
Railway, when dealing with the question of a reduction in the freight rates
for rice about two years ago, went a long way to meet the public demand
in this matter. The Tanjore Rice Merchants’ Association were not quite
satisfied with what the South Indian Railway had been previously doing,
and asked for the matter to be referred to the Railway Rates Advisory
Committee for investigation. This was done. The Committee went to
‘South India for their enquiry, but after one or two hearings the Rice
Merchants’ Association dropped further proceedings.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member has slready exceeded his time.

. Mr. Frank D'Souss: Thark you, Sir. Then I have nothing more to
®8y. : '
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Dr. zuuddin Ahmad: Maﬁ I know the reply of the Honourable Mem-
ber to Captain Lal Chand's story? (Hear, hear.)

Mr. President (The Honourable Sir Abdur Rahim): Mr. Ebrahim
Haroon Jaffer.

Mr. Ahmed Ebrahim Haroon Jafler (Bombuay Central Division: Muham-
madan Rural): 8ir, I rise to support the motion so ably moved by my
Honourable friend, Captain Lel Chand. Before I proceed to fully support
him and his arguments, let me first say, Sir, that 1 hope all those Honour-
able Members who are sitting on the other side of the House will realise,
as I do, that in fact the nominated Members are not after all to be
described as electrified dummies—a charge which wus levelled against them.
the other duy. After heuring the speech -of Captain Lal Chand, you
must have been convinced of the force of his arguments, and I congru-
tulate him on the excellent speech which he has just delivered. Sir, we
have been complaining from this side of the House for the last four years
that Government have done nothing to ramse the price level of agriculturul
products. They have done nothing to mmprove our trade. 1t is & charac-
teristic fact that our exports and our volume of trade have conspicuously
gone down. Our export last year was 146 crores compared with 811 crores
in 1929. The volume of trade has also gone down. Last year, it was
861 crores compared to 352 crores in 1929. Both our exports and volume
of trade cannot increase unless the Uovernment give facilities for our raw
products to move about freely in this country. There is a great handicup
‘just now on acoount of heavy railway freight. Kvery agricultural country
provides facilities for agricultural producte to move on -easy conditions to
the port and to other markets in the country. These facilities do: not
however exist in India to the great misfortune of Indians. Our Railway
Department thinks first and last of its own income and takes very littl:
into account of prosperity and trades and the prosperity of the people.
They forget that the prosperity of the people will ultimately affect the
prosperity of the railways. People cannot travel if they have no money
o pay the fare. It is, therefore, dosirable that the railways in India
should keep the free movements of the agricultural classes even if it is
done at direct loss. 1 am confident this direct loss will soon be made up
by the additional traffic which the railways will get when the people be-
come more prosperous. In this connection, | wish to point out thut the
cost of transport of wheat from Austrulia to Caleutte is less than the-cost
of transport from Lyallpur to Caloutta. How will it then be possible
dor the Punjab to compete with the Auatralian market - in Calcutta ?
Though I do not represent the Punjab, I am sure, thig is a great grievanos
of the Punjab. Agsein, we are helping the sugusr industry at a grent sacri-
fice of the Indian tax-payers. Qur. income from sugar used to be in the
neighbourhood of eight crores before protection was given. The income
has now dwindled to insignificant figures. It is, therefore, desirable that
our eugar should be able to move about freely, so that we may be able
to establish ourselves and compete with Java even after the protection is
withdrawn. The freight on raw hides is exorbitant ag compared to other
commodities, and this is a normal principle as the ship ing companies do
not make a huge difference in hides and skins with other raw products.
The most surprising thing is that if you send 100 or 200 hides from
Cswnpore to Calcutta, the rate charged becomes about the double  of
: _yhat it costs if you send a full wagon of 2,000 pieces. This means that the
small merchants are ruined and small trade cannot exist at all. In the
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case of the wet salted hides, thig story is still more deplorable, as the
charges on wet salted hides are double the charges on ordinary or air
dry hides. Sir, with these words, 1 support the motion.

. Oaptain Rao Bahadur Chaudhri Lal Ohand: Sir, 1 am grateful to the
House for the unanimity with which this motion has been received and
Honourable Members who have spoken from different Parties have shown
their full sympathy. As I said in the beginning, the subject is a very
wide one, and, in fact, it needed a whole day’s debate to discuss a subject
of this type. ,

Now, 8ir, before I come to the points raied by my Honourable friend,
Mr, D’Souza, in his reply, I have, in justice, one thing more to add to
the story of trains running late. The question was asked by an Honour-
able friend of mine as to why I did not report this matter when they
were  running late und at every station they said that they
were running to time. I brought this matter to the notice of the guard
at one of the halting stations, and, as it was getting very late, the man
went to the station master and brought me a tumbler full of pure milk.
After taking that milk, it could not be expected that I should report
against that staff. Sir, one point has been brought out by the Honour-
able Prof, Ranga very eloquently. He said that if you did not do justice
to the agriculturists, the sagriculturists would do justice to themselves,
and an example of this has been found on thig line itself. People were
feeling some difficulty in the beginning in the matter of getting into the
trains : sometimeg the stoppages were  irregular: sometimes the trains
stopped at a station for half an hour and at other times they stopped only
for a few minutes, and so on, and so forth. Therefore, there was some
disagreement hetween the people und the 1ailway emplpyees on the side
stations, but all these differences have been squared up. The house of one
of the station masters was burgled once, and he was deprived of all his.
property, and, after that, people are allowed to travel without tickets.

Sir, most of the replies that have been given by the Honourable Mr.
D'Souza remind me of the story of a man who climbed up a tree and
somehow or other fell down and broke his legs.:'The' man, instead of
trying to go to the hospital, began to offer prayers. There was a ' com-
panion of his who said: ‘‘Is this the time ‘to offer prayers? Your leg
hag been broken and you say that God is merciful.”” He 'said: ‘‘No, I sin
praying, because it was not my neok that has beenbroken; and it was
only my leg that has been broken.”” So the Honourable Mr. D’Scuta
says that these are the concessions we 'have given ¥éu: wa eould have
imposed higher rates which we have not done. Bir, this reply camnot
satisfy us. My Honourable frienq referred to fodder cemcessions. “Well,
.that is one of our complsints. Most ‘of she burden of -fodder concessions
is borne by the general tdx-payer in the provinces. In'ovne yesr ‘alome,
I remember, in my district, the Punjab Government paid 17 lakhg of
rupees for this er ooncession to the railway authorities. - Was it not
fair for the Railway Department to give up this amount? After all, it
.was a Government railway and it could have well borne this burden
which was placed on the head of the general tax-payer. My Hon8ir-
able friend has said that the recommendations of the Royal Commissidn
on Agriculture were fully examined by them. But what conclusion 'did
they arrive at? They arrived at the conolusion that it was in the intdrdst
of tlie cattle and cattle owners themselves that they should not be given
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the concessions that have been proposed by the Royal Commission om
Agriculture and that they should reach their destination ag early ag possible
and that it was for this reason that the recommendation had not been
accepted. Sir, I have no quarrel with them. If they think that it is a
business concern, let them not give concessions. But I want one thing.
When .a Royal Commission on Agriculture had ione round the country
and bhad examined thess questions thoroughly before they made this
recommendation, then, for God’s sake, do not say that you are doi'ns
this in our own interest. I say you are doing it in your interest an
not in our interesf. . "

Mr. Frank D’Souza: I rise, Sir, to a poipt of persopal explanation
I might have added when I spoke that there is nothing to prevent the
owner of the cattle from asking that the wagon carrying the cattle should
be ent off at any station to rest the cattle. Railwavs' have done that
very often. ;

Oaptain Rao Bahadur Ohaudhri Lal Ohand: That was the complaint
of the Royal Commission on Agriculture that the burden should not. be
put upon the owner of the cattle to ask the railway authorities. The railway
authorities should not wait for him to make a request. As a matter of
fact, the Royal Commission says that the railway authorities should
themselves, of their own accord, detach the carriage after everv 200 miles
and give the cattle rest. That is what they said. Those people who deal
in cattle know very well how much strain it is upon the cattla to be kept
ingide a small wagon—eight cattle or as you now say 18 cattle with their
calves to be confined in that small compartment for so many days, that
is really very cruel. I have seen cases where wagons have been detached
at way-side stations and cattle are not allowed to come out. They remain
there, because the station staff would not inform the cattle ownerg as
to how long that stay was to be, and, therefore, even while the cattle are
not travelling to their destination, they have to be kept in that black
hole. Sir. may I ask my Honourable friend, Mr. D’Souza, whether they
ever issued & communiqué informing the countrv that for these two reasons,
in the interests of the cultivators themselves and in the interests of the
cattle  breeders  themselves. they were not acting  upon
those recommendations of the Royal Commission on Agriculture. Sir, so
far ag I am aware, I never saw any such communiqué that the railway
authorities had decided this in our interests. Tf there is any auch com-
muniqué, it is a sealed book to us.

Mr. FPrank D'Souza: Sir. T helieve in a publiention that has heen
issued by the Department of Education, Health and T.ands, the recom-
mendations of the Royal Commission on Agriculture have been summarised,
and against each one of those recommendations, ig noted the action taken
by Government; I believe in the case, the Honourable Member is referring
to. the action taken has also been recorded. '

Oaptain Rao Bahadur Ohaudhri Lal Ohand: As regards the recom-
mendation of teking live stock by passenger trains, they have decided to
continue the old custom. I submit, Sir, these cattle owners are very poor
people. They are not organised. May I ask mv Honourable friend. Mr.
D’Bouza, whether he would take polo ponies in such a condition as he
is taking these mileh eows and buffaloes. For polo ponies, thev give avery
comfort and they take them by the most speedv trsins, but the charges
for their transport are nearly the same as those for milech cattle. Mv
Honourable friend seems to have misunderstood one point. T wanted
one-fourth of the ordinary rates for cattle that are tn he returned from
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big towns to their own homes. To that my -Honourable friend did not
_give any reply. I want that only one anna if#tead pf four annas should
gje charged for their backward journey, and, for the onward journey, let
them have five annas. We do not mind this, and let them make good
their losses. 8ir, that is al] I have to say. I do admit that in the case
of some of the articles that have been pointed out there are concessions,
and, on the assurance that Government will do all' that is possible to secure
more concessions, I beg leave to withdraw the motion. But if no ledve
is granted for withdrawing my motion, then, I will have no option but
to vote with the Opposition Members ang for my motion.

Mr. Pregident (The Honourable Sir Abdur Rahim): Does the Honour-
able Member wish to withdraw his motion? :

‘Captain Rao Bahadur Chaudhrl Lal Ohand: Yes, Sir.

¢ ~withdraw my motion. ;

(Leave wag refused by the House.)

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Working Expenses—Expenses of the Tiaffic

T beg leave to

Department’ he still further reduced by Rs. 100.”’

The Assembly divided:
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Lindsay, Bir Darcy.
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Milligan, Mr. J. A.
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‘The motion was adopted.

)
Mr. President (The Honourable Sir Abdur Rahim): Does the Honourable
Member, Mr, Sarma, wish to move his cut motion? There are barely
14 minutes left.

Mr. R. 8. Sarma: Sir, may I ask you one thing us a matter of informa-
tion? The object of my cut is not so much to censure Government, as to
raise issues for which I want to ask Government for a statement of their
tuture policy in regard to this matter. As such, I beg to request you, Bir,
to tell me whether it is possible to ask the Government Benches to reply if
I state my case very brieflv in five minutes. If others catch your eye and

occupy the floor.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member may move his motion, and then it will depend upon the Chair to
.See what is to be done. The Honourable the Railway Member will first

move his demand.

Dgumn No. 6-G.—WorkING EXPENSEs—MISCELLANEBOUS EXPENSES,

The Homourahle Sir Joseph Bhore: Sir, I move:

“*“That a sum not exceeding Rs. 4,18,00,000 be granted to the Governor General im
' Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1836, in respect of ‘Working Expenses—Miscellaneous
penses’.”’

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 4,18,00,000 be gramted to the Governor General in

Council to defray the charges which will: cope. in course of pai-mcnt. dnrinﬂ the year
~ending the 31st day of March, 1936, in respect of ‘Working Expenses—Miscellaneous

Kxpensee'."”
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Wagon Policy of Government,

Mr. B. 8. Sarma: Sir, I move:

“‘That the demand und»r the head ‘Working Expdfnes—Miscellaneons Expensea’ be
veduced by one rupee”,
to discuss the wagon policy of Government. Sir, I will not suggest for
s moment that it is unfair that 1 should have been asked to move this
important cut at the fag-end of this debate with barely ten minutes to
make out a case, but I would say that it is extremely unfair to the import-
amce ‘of the case that I should attempt in ten minutes to make out that
case. The immedinte provocation for this cut ig the inclusion in the Rail-
way Budget of an amount of moneyv for re-opening what is called the
Peninsular Locomotive Works for the purpose of manufacturing wagon
under-frames. (Iaterruption.)

I would like interruptions to come from people whom I can understand.

With regard to this locomotive works, it has a big history behind it.
There are three clear principles involved in the re-opening of this Peninsular
Locomotive Works this year. The first is the oft-discussed question of
unfair and uneconomic State competition with private enterprise: we had
a lot of discussion sbout it and we had the opinions of Members with
socialistic inclinations who had something tn say about it only yesterday.
‘There is the other aspect that the re-opening of this locomotive works is not
-going to be economical to the railways and as such it is against the interests
-of the tax-payers. The third point and the most important point is that
the re-opening of thig locomotive works will deal a great blow to the
-existing wagon manufacturing industry in the country.

The history of the wagon manufacture in this country, though of recent
.date, has been chequered—a history which is not, T am afraid, very edifving
to the Government of India. If T had the time at my disposal, T would
have given briefly the historv of the wagon industry in this country. In
the year 1916. when we were in the midst of the War, the Government
.of India were cut off from all sources of supplv from FEuropean countries.
There was a great shortage of wagons nand Government wanted a large
number of wagons for the purposes of movement of goods. Thev immedi-
- ntelv entered into a correspondence with the engineering firms and the
Indian Engineering Aspociation in 1918: the Indian Engineering Association
were the official spokesman of those concerns, and, as a result of that cor-
respondence, they had a conference between the Railway Board and the
representatives of the Indian Engineering Association. The Railway Board
put it to the Association that they should undertake the manufacture
of wagons in this countryv and Government would support them. The
Association said that wagons could only be ordered by railwa'ys, and, there-
fore, if they started new concerns or put special plant in the existing con-
cerns, thev could not do 8o until Government assured them of a steady and
continnous flow of orders spread over a number of vears, that the orders
must be permanent: it must be a settled figure everv vear and it must be
continued for a long period of years, so that they might stand on their
feet and not continue as losing concerns. (Fovernment agreed, but the
Indian Engineering Association, with a knowledge of how certain other
promises in the past hv Government were treated, said that tmless Govern-
ment issued a communiqué gurranteeing certain number of wagons everv
vear. and that for a certain number of vears, thev would not be able to
nndertake this indudtre: and. as a result of that, the Government of India
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issued s communiqué on-the 18th March, 1018, in which they said thas
the Government of India had come to a decision that, if new industries
were started for the purpose of manufacturing wagons in thig country, the
Government of India would give annually an order of three thousand wagons
for a period of ten years. That guarantee was repeated very often. The
Commerce Member, Sir George Barnes, reiterated it in many of his speeches
in this Assembly. As & result of this communiqué, the Indian Standard
Wagon Company was floated with a capital of about a erore of rupees,
Indians and Europeans subscribing. It was floated solely on the strength
of this guarantee. Along with this also another communiqué was issued
by the Government which is, I think, of present interest to Members of
this House, because there have been questions in this House only yester-
day as to why the Government of India should not undertake to build
locomotives in this country. Amnother communiqué was issued by the Gov-
ernment of India in which they said that if anybody started locomotive
works in this country, they would guarantee to buy four hundred loco-
motives every year. On the strength of that guarantee snd of that Gov-
ernment communiqué, the Peninsular Locomotive Works was started.

Mr. P. R. Rau Will my Honourable friend quote the date of that com-
muuiqué ?

Mr. R. 8. SBarma: Following the example which he often does at ques-
tion time, I will supply the Honourable Member with the date afterwards
(Laughter), . 7

~ Mr. P. R, Ran: May I suggest the reason is that there is no such com-
muniqué ?

“Mr, R."B. Sarma: There is s communiqué: it has been quoted by
Commerce Members in their speeches as the locomotive eommuniqué. On
the strength of that communiqué, this locomotive works wus started.
Alter that was started, the Government of India issued another communiqué
in 1924, in which they said: ‘‘We cancel the previous communiqués: we
cannot guarantee the number of orders that we promised in Lhe previous
two comamuniqués.”’ (Interruption.) We have lost so much time today
in discussing cattle breeding and cattle feeding that I would like no further -
waste of time. T think my friends from Bombay who were interested at
that time in the Peninsular Locomotive Works know all about it: I think
Bir Cowasji Jehangir may know something about it.

Sir Gowadji Jehangir (Bombay City: Non-Mubammadan Urban): Nothing
at all.

Mr. R, 8. Barma: There are some Members of this very House who
took part in this House in 1928 in a debate on this subject snd one of them
is sitting on my right—my Honourable friend, Sir Darcy Lindsay. When
the Government found that because of their promises the Indian Standard
Wagon Company and the Peninsular Locomotive Works invested capital
and entered on that venture, the (Government offered to the Peninsular
T.ocomotive Works, as they were under a moral obligation to them: ‘‘On
the strength of our guarantee. vou put 1;F the works, we are now prepared
to buy it from vou’’, and they paid half the price to the Compsny and
they bought it.  The Standard Wagon Company refused to be boughs.
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[Mr. R. 8. SBarma.] v

It is very difficult, within the space of these two minutes remaining, to give
a history of this transaction or it implications. (Interruption.) I am not
at all afraid of interruptions, and I am not going to appeal for courtesy:

but I will ask your permission, Sir, to allow me to hit back when I am hit.

This is a matter in which all of us are vitally interested, in pleading for-
the Indian wagon industry in which many Indians are shareholders; and

now the opening of this Peninsular Locomotive Works, as it is found in

the budget demeands of the railways, will affect that industry and many
people will suffer if they start manufacturing underframeg as they threaten-
to do. There are four or five firms that are manufacturing wagons in this-
country—Burn and Co., the Indian Standard Wagon Co., Braithwaite and-
Co., and Jessop and Co.

Mr. B. Das (Orisse Division: Non-Muhammadan): Now, we understand..

Mr. R. S. Sarma: Their total capacity is about 8,000 wagons a year
and Government are now taking only about 4,000 wagonz a year. There-
fore, the only alternative means of keeping the plant employed, when-
they have not got sufficient orders from the Government, is to make under-
frames: and if Government start to prepare these underframes in railway
workshops, the result will be that some of these works, at any rate, will
suffer enormously. That is my point. . . . ’

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Does the-
Honourable Member want the Government to stop their works?

Mr R. 8. Sarma: Yes. They have to stop because of the promises and’
ptedges which they have given on the floor of this House and which I would”
have read out, if I had the time. In August, 1928, the Railway Board:
re-stated their attitude in clear language:

“It is the policy of the Government to restrict railway workshops to their primary -
function of dealing with the repairs and maintenance of stock and equipment of the-
railways..... To some extent it is desirable to undertake work that is not purely
repair or maintenance work in order to make the best use of machines and staff that
could not otherwise be given continuous full time employment. Bat it is the volicy
of the Government to keep the amount of such work to a minimum and particularly
where it can be done by private firms, "

The intention and language of this pronouncement is unmistakably clear..

But Government may say: “‘We have paid the money: why should we
keep the works idle?’’ The Honourable Member, Mr. DeSouza, asked if
we had any constructive suggestions to make. I will make a constructive
suggestion which will not only keep this concern alive, but keep alive the -
capital Government have invested in this concern. There has been a
demand on the floor of the House that locomotives required for use in this -
country should be built in India. I say, let the Peninsular Locomotive
Works be used for the purpose of making locomotives, and not underframes.

-------

(It being Five of the Clock.)

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The -

Chair does not propose to put the cut motion that has just been moved,.
because there has been no discussion on it. '
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The question is:

“That a reduced sump not exceeding Bs. 12.49,990 be granted to the Governor
Genéral it ‘Cduncil to 5 ay the 'gimrgét whidh Wil comb in -cotives ' of pay-

nt during the year ending the 3lst day of March, 1936, in respect of

(IR A

‘Miicellaneous Expenditure’.
The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a reduced sum not exceeding Rs. 8,65,24,800 be granted to the Governor
General in Council to defray the charges which will come in course of pay-
ment during the year ending the 3lst day of March, 1036, in respect of

U

‘Working Expenses—Maintenance of Structura! Works'.

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:
.. “That & reduced sem not exceeding Rs. 10,74,19,700 be granted to the Governar
General in Council to defray the obarges which will come in ocourse of pay-
ment during the year ending the 31lst day of March, 1836, in respect of
‘Working Expenses—Expénses of the Traffic Department’.”

The motion was adopted.

Demanp Xo. 2—Avprt.

Mr. Presfient (The Honoursble Sir Abdur Rahim): The question is:
“That & sum mot exceeding Rs. 13,85000 be granted to the ‘Governor Geireral
In Council to defray the 'charges which will come in course of paymenk
g:riin. the yéar -ending the 3ist dsy of Msrch, 1986, in rTespect of
u l ’."

The motion was adopted.

Demanp No. 4~~REPUNDS.
Wr. Broident (The Fonotatte B Ablor Radtimy: THe yoestion s
“That B stith HOt sxodeditiy R, 1200000 be gratsd b the Govermor ‘Ge
h ‘b;;h;qa"t: ddtvay qtho %ﬁrﬂc vﬂ(& wﬂisr“éome ‘in U;u‘ru of rpuy::,
¢ R:i’ﬂgd ‘the ‘yeur cnding °‘the Slst day of March, 1836, in reéspect -
un ".7'

The motion was adopted.

dalb 1/ .

witiip No. 5—PaymENTS To INDIAN STATES AND CoMPANTES.
Y. Pioitdelit (Ths Honourible Sir Abdur Rakim): ‘The question is:
“That » sum mot exceeding Re. 3,4685,000 be gianted to the Governor ‘Giagerdl
%n Otnlm.}l to defrey d'th‘ oh rgt;htwbich v:‘ll come in oom'? of pqm%
uring  t| ear ending ® *dary. Murch, 1036 n .
‘P:lyl:gonu :o fnditn States and Comp.mty." ! poct

The motion was adopted.
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DeMaND No. 6- B—Wom&me ExrENsSEs—MAINTENANCE AND SUPPLY OF
LocomMoTrvE PowER.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 16,92,60,000 be granted to the Governor General
in Council to defray the charges which will come in coarse of payment
during the year ending the 3lst day of March, 19836, in respect of
‘Working Expenses—Maintenance and Supply of Locomotive Power’ "

The motion was adopted.’

Dreyanp No. B-C—Womrma ExpENSES—MAINTENANCE OF CARRIAGE AND '
"WaGaoN STOCK.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That o 'sam nbt emﬁe&lmg Re.'5.99,50,000 be’ granted to the ‘Govertor (temeral

in Council to defray the charges which will come in course of puayment
during the year ending -the - 3lst day of March, 1836, in respect of
'Worklng Expenses—Maintenance of Osn-lage and Wagon Stoek‘ h

The motion was adopted. -

Demann No. 6-D—Working ExPENSEe—MAINTENANCE oF FERRY STEAMERS
AND Hnmuns.

Mcr. President (The Honoumble 8ir Abdur Rahlm) The question is:

*That a sum not axceedmiu 28,70,000 be granted tvo ‘the Governor Gieneral
in Council to defray the ges which will come in <coursse of payment
duoring the yesr ending the 3lst day of March, 1886, in respsct  of
‘Working Expenses—Maintenance of Ferry Steamers and Harbours'.”' C

The motion was adopted.

Demanp No. 6-F—WorkiNG ExXPENSES—EXPENSES OF GENERAL DEparr-
_MENTS.

Mr, President (The Honourable Sir Abdur Rahim): The gquesiion is:

“That & suym not. exceeding Rs. 47340@ be granted to the Governor Gensral

Council to defray the ghargss which will come in course of payment
during the year ' ending ‘the 3lst day of 'March{ 1836, in rupoct of
“Working Expenses—Expenses of General Departments’,’”

The motion was adopted. Lo

DEMAND No. G-G-—Wonxmu Expnns!s—Mlscnmmus Exmmals.

Mr. Pnﬂdent (’I‘he Honoumble Sir Abdur Bahml The ~Question. is:

“Tha.t a sum not exceedmg Rs. 4, 18(!)000 be gnmtsd to Lha Govemor uener&!
Connml to. defray. the : charges : ‘which will come. in course of oayment
the year ending the J3lst ‘day of - March, 1836, in- respect of
{Womfmg Exponseo—»lllsceﬁ-mmu Expenses’. " Tl e . ' :

The motion was adopted.
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Demuanp No. 6-H.—WorkiNG ExpeNsE§—ELECTRIO SERVIOR DEPARTMENT.
Mr. _Prqstdent (The Hono_urable Bir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 1,22,75,000 be granted to the Governor General

in Oouncil to - defray the charges which Wwill come in course of payment
sduri the year ending the 3lst day of March, 1036, in respect of

uring
~‘Working Expenses—Electric Service Department’.”

The motion was adopted.

.Dxmanp No. 7—WORKING Expmigqs,—Avmorwnox T0 DEPREQIATION
A ‘ UND. . '

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs, 13,28,00,000 be granted to the Governor General
-in Council to defray the charges which will come in course of payment
-during the year ending the 3lst day of March, 1836,7 in respect of
‘Working Expenses—Appropriation to Depreciation Fund'.”

The motion was adopted.

Demanp No. 8—INTEREST CHARGES.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 2,78,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment
during the year ending the 3lst day of March, 1036, in respect of

‘Interest Charges’.”

The motion was adopted.

DEMAND No. 9—TEMPORARY WITHDRAWALS FROM DEPRECIATION FUND.

1

Mr. President (The Honourable Sir Abdur Rahim): The question is:

. “That a sum not exceeding Rs. 1,89,50,000 be granted to the Governor General
in Counci] to defray the charges which will come in course of payment

-during the year ending the ~ 3lst dai; of March, 18936, in respect of
Temporary Withdrawals from Depreciation Fund’.”

The motion was adopted.

DeMAND No. 11—New CONSTRUCTION,

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

*“That a sum not exceeding Rs. 26,00,000 bo granted to the Governor (ieperal
in Council to defray the charges which will come in course of payment
-during the year ending the 3lst day of March, 1636, in respect of

“New Construction’,”
The motion was adopted.
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“Demanp No. 19—Opan Ling Worxs. e
reaident (The Honoursble Sir Abdur Rahim): The question is:

“That & sum not exceedmg Rs. 14 72,50,000 be granted to the Governor Gehenl
in Council to defray the charges which will ocome in course of

during  the year endmg the st ‘day of March,

‘Open Line Worke'.’

836, ‘in rupeet “of;
The motion was adopted.

e Agbmbly theh Adjblithed il Hibven of ‘the 'Clock on ‘Wedtreifithy,
the 27th February, 1985.
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